RATIFIED MINUTES OF MEETING No.19/17 OF _NORMS COMMITTEE-I (DES-I
SECTION) HELD ON 20.12.2016.

Please
(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.
(ii) It is also informed that all applications/representations/reply to the Deficiency letters

etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The
email address is: darshan.singh@nic.in and ncl.dgft@nic.in. All firms are also
requested to mail/send their present valid email addresses so that correspondences
can be made through email only.

The meeting No. 19/17 of the Norms Committee (NC-I) for the licensing year 2016-2017
scheduled to be held on 20.12.2016 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The
following Members of the Committee were present in the meeting: -

SI.No | Name of the representatives & | Room No. Telephone No. Department
their Designation
8 Sh S.K. Jain, D.O. 428A 23063321 Extn.3318 DIPP, U.B.
23063166
2. Sh K.P. Singh, Dy. DGFT 302 23061562 Extn.146 DGFT, U.B.

I - The Committee considered the individual cases of the agenda of this meeting generated through
the online system of NIC. The decisions taken thereon are as under:-

| (CaseNo.:123/80-  Party Name: APEX TEST Meet No/Date:19/80-  Status:

. ALC2/2013 TECHNOLOGIES, ALC2/2016 Deferred

| | 20.12.2016 |

| |HQFile RLAFile ~ [LicNo/Date:0710101331 Defer |
 :01/80/050/00427/AM14/ :07/24/040/00310/AM14/ 17.01.2014 Date:31.01.2017

E ;Decisioni The Committee noted that the firm’s replyﬂ dated 16.03.2015 sent to DEIT on 23.03.2015
followed by reminders on 24.06.2015; 20.07.2015, 11.09.2015, 28.12.2015 and 28.04.2016 to
. lexpedite comments. Case is deferred to 31.01.2017.

Case No4/3/8i)— - Paf{y Nam‘e’MOTHEﬁRSON Meet Nb/ljaté: 19/80- :Sia;tus: M
ALC2/2014 SUMI SYSTEMS LTD.,  ALC2/2016 Closed

f , 20.12.2016 |

HQ File RLAFile Lic.No/Date:0510380488 |

:01/80/050/00015/AM 15/ :05/24/040/00454/AM 14/ 127.02.2014 , !
Decision: It was brought to the notice of Committee that norms were already appfovéa mthe
Meeting No.07/80-ALC2/2014 dated 24.06.2014. The decision of that meeting is being
reproduced here for reference. |

"“The committee decided to ratify norms on the basis of C&PC O.M. N0.46011/79/2007-PC-Il dated
127.05.2014 (Copy is to be forwarded to RA and firm)
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" [Case No.:21/24/80-  [Party Name: THERMAX |Meet No/Date:19/80-  Status: |
| ALC2/2014 'BABCOCK & WILCOX |ALC2/2016 Deferred <
|| 'ENERGY SOLUTIONS 20 12.2016 i
PVT.LTD .
HQ File RLA File ’L.c No/Date:3110065036 Defer
:01/80/050/00566/AM15/ |:31/83/040/00168/AMI 5/ 10.11.2014 Date:31.01.2017 |

f Declsmn The committee noted “that the firm’s reply dated 19.11.2015 has been sent to I DHI on
‘1 }27 11 2015 for comments.. Case is deferred to 31 01 2017

' |Case No.:4/21/80- " [Party Name: ZENITH "~ Meet No/Date:19/80-  |Status: |
| ALC2/2014 PRECISION PVT LTD., ALC2/2016 Deferred }
|| % 20.12.2016 | i
4 [HQ File RLA File ~Lic No/Date:0710107058 [Defer “

s { 01/80/050/00480/AM15/ 07/24/040/00297/AM15/ E26 11.2014 !Date 31.01 2017i

z Declsron The committee noted that the firm’s appllcatlon has been sent to MSME on 18.12. 2015
{ for comments Case is deferred to 31 01 2017

1 ‘Eiféise"ﬁ’a.}'s/zl}éb- "~ [Party Name: ISGEC " IMeet No/Date:19/80- IStatus: |
| |ALC2/2014 'HEAVY ENGINEERING | ALC2/2016 ‘Deferred |
LIMITED 20 12.2016 |
'5 HQ File RLA File " ILic.No/Date:0510392239 | Defer 1
' 1:01/80/050/00479/AM15/ | :05/23/040/00392/AM15/ 02.12.2014 Date:31.01.2017

| Decnsron The committee noted ‘that the firm’s reply  dated 21.09.2015 has ‘been sent to DHI on|
;27 11 2015 for comments Case is deferred to31. 01 2017

§é'a‘s€ﬁ6f:§25&/§6-“”””' 'Party Name: STERICAT  Meet No/Date:19/80-  Status: ,
‘: %ALC2/2014 GUTSTRINGS PVT. LTD. 'ALC2/2016 rDeferred
| | 20 12.2016 |
16 HQ File RLA File LlC No/Date 0510392401 Defer

i 1 01/80/050/00597/AM15/ 05/24/040/00414/AM15/ 12 12.2014 Date 31.01. 2017

xDeclsion The committee noted that the firm’s reply dated 13.01.2016 has been sent to C&PC on
' 20 01 2016 for comments Case is deferred to 31 01 2017

}

Case No.:43/24/80- " |party Name: " [Meet No/Date:19/80-  Status:

%ALC2/2014 'MOTHERSON SUMI ALC2/2016 éDeferred

f 'SYSTEMS LTD., 20.12.2016

‘7 HQ Wile e iliLA File  |Lic.No/Date: :0510392573 Defer ;
:01/80/050/00588/AM15/ | :05/24/040/00447/AM1S/ 24122014 Date 31.01.2017 |

Decnsron . The Committee noted that the firm’s appllcatlon has been sent ‘to C&PC on 11.02. 2015
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedrte’
comments Case is deferred to 31 01 2017

" [Case No.:927/80- Party Name: KINECO _ |Mect No/Date:19/80-  Status: '
; EALC2/2014 KAMAN COMPOSITES - ,ALC2/2016 ;Deferred '
8 INDIA PVT LTD 20 12.2016 x |
fHQ File "[RLA File 'Lic.No/Date: 1710006043 [Defer |
01/80/050/00634/AM15/ I: 17/24/040/00180/AM15/ !30.01 2015 Date 31 01 2017 3
Wo W KT . P. SINGH
=9 HEN w faQw =arga
2 Deputy Dirpcly c. pral of Fcrolgn Trade
Directorate : l of Fore)lgn Trad
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Decnsnon ‘The committee noted that the firm’s s reply dated 14.06.2016 has been sent to C&PC on
08 07 2016 for comments. Case is deferred to 31 01 201 7

; éCase No.:62/3/80- Party Name: L & T-MHPS |Meet No/Date: 19/80- ‘Status:

. /ALC2/2015 TURBINE \ALC2/2016 Deferred

| | 'GENERATORS PRIVATE 20.12.2016 :

| LIMITED

2 HQ File RLA File Lic.No/Date:03 10793788 Defer
:01/80/050/00062/AM16/ :03/95/040/00743/AM15/ |11.02.2015 Date:31.01.201 7

Decnsnon The Committee noted that the firm’s reply dated 07.04.2016 sent to DHI on 12.04. 2016
for comments. Case 1s deferred to 31 01 2017

[CaseNo0.:58/27/80-  PartyName:POLY ~ |MeetNo/Date:19/80-  [Status: |
ALC2/2014 MEDICURE LTD. ALC2/2016 Approved
| | 20.12.2016 |
HQFile  |RLAFile  |Lic.No/Date: 0510393179

:01/80/050/00683/AM 15/ 05/24/040/00536/AM l 5/ 112.02.2015

| ’Decnsnon ‘The committee decided to ratlfy the norms in line with their earlier AA No. 0510392394
10 dated 12.12.2014 as under:-

Import item No.1 & 3 :- Net + 2%

lmport item No. 2:- 1.05 Kg./Kg content in export item.

Import item No.4 to 8:- As 1.06 Kgs/Kg content in export product.
Import item No.9:- As per packing policy.

;RA may take further necessary action accordingly.

/Case No.:17/27/80- Party Name: Meet No/Date:19/80- Status:
. |/ALC2/2014 DYNAMATIC 'ALC2/2016 fDeferred
| TECHNOLOGIES 20.12.2016 ﬁ
| LIMITED, ‘ ,
{] ] HQ File RLA File :LIC No/Date: 0710107705 Defer
- :01/80/050/00642/AM15/ | O7/24/040/00422/AM15/ 125.02.2015 Date:31.01 2017

‘Declsmn The committee noted that the firm’s reply dated 12.02.2016 has been sent to MSME on ;
18 02 2016 for exammatlon and comments. Case is deferred to 31 Ol 20] 7 f

- [CaseNo.35/3/80-  [PartyName: TERUMO |Meet No/Date:19/80-  [Status:
ALC2/2015 PENPOL LIMITED ~ ALC2/2016 Deferred
| 20.12.2016
|, |HQFile RLA File Lic.No/Date:5310018479 Defer |
7 [01/80/050/00035/AM16/ |:53/24/040/00018/AM15/ [17.03.2015 Date:31.01.2017

{Declsmn The Committee noted“that the firm’s appllcatlon has been sent to C&PC on 11 022015 |
1followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedlte
comments Case is deferred to 31 01 2017 x

Case No.:20/3/80-  Party Name: AUTOMAT |Meet No/Date:19/80-  |Status:
'ALC2/2015 IRRIGATION PVT. LTD. ALC2/2016 ‘:Deferred
|| 120.12.2016
fl3 sHQ File ERLA File tLlC No/Date:05 10393719 Defer E
- :01/80/050/00020/AM 16/ | 05/23/040/00580/AM15/ 24.03.2015 Date 31.01.2017

E !Declsmn The Commlttee noted that the f' irm’s apphcatlon has been Sefft to C&PC ot IJ‘MZO‘I 5|
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foliewed by remmder on 18 05 2015 DO letters datewd 2?67201 SHand291220 15_to expedltei
;comments Case is deferred to 31 01 2017 |

Case No.:8/9/80-  Party Name: SOPLAR

« Meet No/Date:19/80-  Status: |
. ALC2/2015 INDIA PVT.LTD, 'ALC2/2016 Deferred |
i | 20122016 | |
HQ File RLA File "[Lic.No/Date:0710107912 | Defer

‘4 :01/80/050/00193/AM16/ |

:07/21/040/01140/AM15/ 24.03.2015

Date:31.01. 2017

*:Declswn The Committee noted that the firm’s reply dated 26.01.2016 has been sent to MSME on|
122.02. 2016 for comments. As requested by MSME copy of the reply again sent to them on|
sO3 06 2016 Case is deferred to 31 01 2017 ;

Case No.:46/3/80- Party Name: Meet No/Date: 19/80- [Status:
ALC2/2015 DYNAMATIC ALC2/2016 Deferred
TECHNOLOGIES 20122016 ; |
f LIMITED, ; |
HQ File ~ [RLAFile ~ |Lic.No/Date: 0710107930 | Defer B

01/80/050/00046/AM16/ :07/24/040/00462/AM15/ 25 03.2015 Date 31.01. 2017

‘Declsmn The Committee noted that the firm’s reply dated 15.03.2016 has been seht ‘to MSME on
1 8 03.2016 for comments. Case is deferred to 31 01 2017

" |[Case No.:65/3/80-
ALC2/2015

16 HQ File
:01/80/050/00065/AM16/ |

"~ |Case No.:21/3/80-

* [Party Name: PROMAC
ENGINEERING
INDUSTRIES LIMITED,

~ [RLA File

07/24/040/00473/AM1 5/

TMéé{Nd)béiéhﬁ)ﬁbiW" |

'ALC2/2016
20.12.2016

Status:
iDeferred

L1c No/Date 0710107942 tDefer 5
Date 31.01 2017

'26 03.2015

Decnsnon The Committee noted that the firm’s reply dated 22.03.2016 has been sent to DHI onz
‘28 03 2016 for comments Case is deferred to 31 01 2017

] Party Name: INTERPUMP  Meet No/Date: 19/80- Status:

| |ALC2/2015 iHYDRAULICS INDIA  |ALC2/2016 Approved |

| PVT.LTD., 20.12.2016 Y
HQFile RLA File Lic.No/Date: 0410160379

E 01/80/050/00021/AM16/

04/24/040/0033 1/AM 1 5/

01 04 2015

|
11712 ~ ;
E ,Declsmn "The committee dec1ded to ratrfy the norms based upon the written recommendatlon of
1 IDC(MSME) vide UO Note No.30(115)/15-ME dated 22.11.2016 (copy to be sent to the firm &
H !RA)

iRA may take further necessary action accordingly.

Case No.:12/9/80-

" [Party Name: NETAFIM  Meet No/Date:19/80-  Status: |
i ALC2/2015 IRRIGATION INDIA ALC2/20 16 %Deferred
3 PVT.LTD. 20.12.2016 |
18 HQ File V RLA File ch No/Date: 3410041 122 Defer

1
; 01/80/050/00197/AM16/ 34/24/040/00263/AM15/ 06 04.2015 Date 31 .01. 2017

‘ [Deusnon ‘The Committee ‘noted that the firm’s reply dated 10.08.2016 ‘has been sent to MSME
1 (Chemlcal) on 22 08 2016 for comments Case is deferred to 31 01 201 7 ;

et R —— |

%19;Case No.:5/9/80- Party Name: INTERPUMP [Meet No/Date:19/80-  Status: -
’ ALC2/2015 'HYDRAULICS INDIA sALC2/2016 Approved |
o Fro 1‘~Iu K. P SINGH
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3 R S X T —
- HQFile ~ |RLAFile Lic.No/Date:0410160643 |

:01/80/050/00190/AM 16/ 5104/24/040/0005 1/AM16/  05.06.2015

Decision: The committee decided to ratify the norms based upon the written recommendation of
'DC(MSME) vide UO Note No.30(116)/15-ME dated 23.11.2016 (copy to be sent to the firm &
RA).

|
i
i
i
H

RA may take further necessary action accordingly.

‘Case No.:11/16/80- "Party Name: PLANSEE  Meet No/Date:19/80- ﬁStatus: 5
§ALC2/2016 INDIA HIGH ALC2/2016 Deferred 5
PERFORMANCE 20.12.2016 ,
| MATERIALS PVTLTD | [
' |HQFile RLA File Lic.No/Date:0710108727 Defer
20 §:01/80/050/00386/AM17/ :07/24/040/00089/AM 16/ |15.09.2015 Date:31.01.2017 |

1 Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) |
f @Ietter dated 15.11.2016 sent to the firm on 02.12.2016 through email and decided to send final
' reminder to the firm to furnish reply failing which the case will be rejected without further notice |
- with direction to the firm to pay applicable custom duty with interest for EODC. t
| |Case is deferred to 31.01.2017. ‘

|

| Case No.:20/16/80- Party Name: PLANSEE jMeet No/Date:19/80-  Status:

| |ALC2/2016 INDIA HIGH ALC2/2016 Deferred

|| PERFORMANCE 20.12.2016
. MATERIALS PVT LTD | |
21 HQ File RLA File Lic.No/Date:0710108728 Defer ;
| :01/80/050/00395/AM17/ :07/24/040/00088/AM16/ |15.09.2015 Date:31.01.2017 |

~ |Decision: The Committee noted that hard copy of the firm’s application has been not been |
. received and decided to send reminder to the firm and RA to forward 4 sets of application to
' IDGFT HQ for consideration of the case. Case is deferred to 31 .01.2017. f

[CaseNo.:16/16/80-  Party Name: VEEKAY |Meet No/Date: 19/80- Status:
/ALC2/2016 'VIKRAM & CO LLP \ALC2/2016 Deferred ;
j 20.12.2016 f :
HQ File RLA File ~ LicNo/Date:0810136711 Defer

22 :01/80/050/00391/AM17/ :08/24/040/00308/AM 16/ 111.12.2015 Date:31.01.2017
éDecisio]n: The Committee noted that appllcatlon of the firm was earlier sent to DIPP ’ong
02.11.2015 for comments. However, DIPP has informed that the case pertains to MSME. |

‘Accordingly, NC decided to send the case to MSME for examination and comments.

| (Case is deferred to 31.01.2017.
| [CaseNo.6/16/80-  [Party Name: PLANSEE |Meet No/Datc: 19/80-  Status: |
| ALC2/2016 INDIA HIGH ALC2/2016 Deferred
L PPERFORMANCE 20.12.2016
| MATERIALS PVTLTD |
53 HQFile RLA File Lic.No/Date:0710109348 Defer
:01/80/050/00381/AM17/ :07/24/040/00123/AM15/ 103.02.2016 Date:31.01.2017

?Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)§
letter dated 15.11.2016 sent to the firm on 02.12.2016 through email and decided to send final |
freminder to the firm to furnish reply failing which the case will be rejected without further notice;
‘with direction to the firm to pay applicable custom duty with interest for EODG;: ~ - Rogrororsog Vg
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| [caseis deferred to 31.01.2017. o
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" [Case No.:1/6/80-

|

|
?
|
|

" [Case No.:19/7/80-

|

"~ Case No.:62/2/80-

25

26

" |Case No.:20/7/80-

ALC2/2016

iHQ File
:01/80/050/00065/AM17/

Decision: The committee decided to ratify the norms in line with
bha dated 24.09.2015 as under:-

|
1

"~ Party Name: POLY

iMEDICURE LTD.

RLAFile
:05/24/040/00551/AM16/

[Import item No.1, 2 & 3 :- Net +2%

[Import item No. 4 & 7:-

As applied for being less than

20.12.2016

110.02.2016

Elmport item No.5, 6 & 8:- 1.05 Kgs/Kg content in export item.
Import item No.9 to 13:- As 1.06 Kgs/Kg content in export items.
Elmport item No.14 & 15:- As per packing policy.

'ALC2/2016

‘HQ File

Decision: The Committee noted that th
26.10.2016 for examination and ¢

Case No.:9/7/80-
%ALC2/2016

'HQ File
.01/80/050/00230/AM 17/

fDecision

%be sent to the firm & RA).

|

'ALC2/2016

|

127 ;HQ = le SR —
2101/80/050/00160/AM17/ §
iiDecision:

ALC2/2016

28 1HQ File

:01/80/050/00240/AM17/

=il‘)evcision: The committee decided to r

| ~ [RLA File
-01/80/050/00241/AM17/ :03/95/040/00834/AM16/

- The committee decided to
'MSME vide UO Note No.TL-13024

'RA may take further necessary action accordingly.

ILTD.,

RLA File |
:31/83/040/00187/AM16

The Committee noted that the firm’s reply dated 13.10.2016 has

f E(Chemical) on 27.10.2016 for comments. Case is deferred to 3 1.01.2017.

RA may take further necessary action accordingly.

'ENGINEERING PVT LTD

RLA File
:09/24/040/00672/AM16/

* [Party Name: ARCELOR

MITTAL DHAMM
'PROCESSING PVT. LTD.
RLA File |
:04/24/040/00258/ AM16/

'ALC2/2016
20.12.2016 A
iLic‘No/D‘at'e:O‘3’10802488 ii;lrjefer V

111.02.2016

o firm’s reply dated 13.09.201 6 has been sent to DEIT on
omments. Case is deferred to 31.01 2017.

20.12.2016

12.02.2016

|ALC2/2016
20.12.2016

§Li¢.No/Daté:b41'0"1"6'1'720f

118.03.2016

@S Gro

TSI FEIrRerS
Deputy Director Gen

Directorate Gene

* [Meet No/Date: 19/80-
'ALC2/2016

Lic.No/Date:0510397556 |

2% of FOB value of exports.

" IParty Name: POLYCAB  Meet No/Date: 19/80-
'WIRES PVT.LTD.

~ ILic.No/Date:0910063255 |

ratify the norms based upon the written recommendation
/139/2016-MMM&A-DCMSME dated 18.11.2016 (copy to,

Party Name: DECON | Meet No/Date: 19/80-
INDIA PLASTICS PVT. |ALC2/2016
20.12.2016

"~ ILic.No/Date:3110066049
/ 14.03.2016

IMeet No/Date:19/80-

tlfythenorms based dbon the written

g e -
'Approved |

! |

their earlier AA No.0510395736|

Status:
Deferred
|

Date:31.01.2017 |

‘Party Name: ENERTECH  Meet No/Date:19/80-  |Status: |
ALC2/2016

Approved |
5 ?

of |

Status: |
EDeferred L.

|

Defer |
Date:31.01.2017 |

been sent to MSME|

i

[Status: |
'Approved 5

i

recommendation of |
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" [DIPP vide ID No. 12/103/2016-TSW/28 dated 20.12.2016 as under:-

items at SI. No. 1 to 11.

export items.

contained in export products.

i

. |CaseNo.:5/16/80-

gALC2/2016 MOTORS INDIA P LTD

VHQF]leA e

:01/80/050/00380/AM 17/ 34/24/040/00343/AM 1 6/

with accountability clause.
export items.

in export items.

. |RA may take further necessary action accordingly.

4. Quantities of import items at SI. No. 1, 4, 7, 9 & 11 put together may be restricted as
520.45 MT and may be allowed as 1.05 Kgs./Kg. content in export items.

5. Import items at SI. No. 2, 3, 5, 6, 8 & 10 shall be of relevant grade, shape & size as |

6. Quantities of import items at SI. No. 2, 5 & 8 put together may be restricted as  4.08 MT
and may be allowed as may be allowed as 1.02 Kgs./Kg. content in export items. '

7. Quantities of import items at SI. No. 3, 6 & 10 put together may be restricted as 83.64 MT
and may be allowed as may be allowed as 1.02 Kgs./Kg. content in export items.

. RA may take further necessary action accordingly.

;l; arty Name: HANNING

RLAF]le e

1. Quantities of import items at SI. No. 1 to 18 & 22 may be allowed on net to net basis
2. Quantity of import item at SI. No. 19 may be allowed as 1.01 Kgs./Kg. content in

3. Quantities of import items at SI. No. 20 & 21 may be allowed as 1.05 Kgs./Kg. content

1. Net weight of export item may be specified as 597.61 MT containing 581.67 MT of lmporti

2. Description of import items at SI. No. 1,4,7,9 & 11 may be amended as “ Hot Rolled Non
Alloy Steel Sheets/Plates/Coil/Strips of thickness exceeding 10 mm” ,
3. Import items at SI. No. 1,4,7,9 & 11 shall be of relevant grade & thickness as contained in;

Meet No/Date:19/80-  |Status: |
'ALC2/2016 Approved |
20.12.2016 \

" [Lic.No/Date:3410041994 | f
21.03.2016

' Decision: The committee decnded to ratlfy the norms based upon the written recommendation of 2
DIPP vide ID No. 12/103/2016-TSW/29 dated 20.12.2016 as under:- r

~ |Case No.:8/1/80- Party Name: AZAD ~ |Meet No/Date:19/80- |Status:

‘ ALC2/2016 ENGINEERING 'ALC2/2016 Deferred
PRIVATE LIMITED 20.12.2016

30 HQ File ERLA File M"Llc No/Date:( 0910063457 Defer

| :01/80/050/00466/AM16/ |

09/24/040/00736/AM16/ 29.03.2016

Date:31. 01 2017

|
|

Decnsnon The Commlttee noted that the firm’ s addmonal mformatlon dated 08.11 2016 sent to

DHI on 09 l 1 2016 for exammatlon and comments Case is deferred to 31 01 201 7

" |Case No.:2/13/80-

‘ [Party Name: ZENITH ~ Meet No/Date:19/80- Status:
'ALC2/2016 PRECISION PVT LTD., |ALC2/2016 ;Deferred
| ' 20.12.2016
31 HQ File ~ |[RLAFile " Lic.No/Date:0710109739 Defer

i :01/80/050/00343/AM17/ |- 07/24/040/00044/AM17/ 29.04.2016

|Date:31.01 2017*

‘ Decnsndrr The Committee noted that the firm’s appllcatlon ‘has been forwarded to MSME on|

20 09 2016 for comments Case is deferred to 31 OI 201 7

|
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| CaseNo.:3/7/80- Party Name: MAHIMA ~ Meet No/Date:19/80-  Status: |

ALCZ’Z““‘ UDYOG ALC2/2016 Deferred
20.12.2016 |
‘HQ File RLA File Lic.No/Date:0510398362 [Defer |
- :01/80/050/00224/AM17/ | :05/24/040/00037/AM17/ [03.05.2016 Date:31.01.2017 |

Decision: The Committee noted that DIPP vide UO No. 12/103/2016-TSW/32 dated 20/12/2016]
has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-

. 1. Information in respect of SI. No. 3, 4,5 & 11 of Standard Deficiency Format.
% 2. Quantities of import items at SI. No. 1 to 21 (Seamless Stainless Steel Pipes) |n
f meters also in addition to their weights. ~
3. Quantities of import items at Sl. No. 22 to 163) in Nos. also in addition to their‘
weights.

i
i

| [Case is deferred t0 31.01.2017..

[ %EQS&N&.’:’E/‘%}&B; T ?ii'a}iy“rii'a{iiié}“fWEMXw " [Meet No/Date:19/80- Statﬂé
| |ALC212016 INDIA LIMITED ALC2/2016 ;Deferred
|| i 20.12.2016
HQ File ~ [RLAFile i o -kﬂLlcNo/Date 0310804703 [Defer B

:01/80/050/00223/AM17/ | 03/95/040/00743/AM16/ 116.05.2016 Date:31.01 20171

" Decision: The Committee noted that DIPP vide UO No.12/103/2016-TSW/32 dated 20/12/2016
has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-

i
| |
1 |

i

i

| 1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard Deficiency Format,i
|| export product wise.
E33 2. Quantities of import items at SI. No. 1 to 3 in meters also in addition to their%
|| weight.
i E 3. Quantities of import items at SI. No. 4 to 6 in Nos. also in addition to their weights. g
i & 4. Detailed calculations for the quantity of Tubes (import items at SI. No. 1 to 3)
E , supported by length and number of tubes in the export products.
1 1 5. Separate quantities of Welding Electrodes, Welding wires/strips, Welding Fques
, etc. contained in import item at SI. No. 10. %
! i 6. Information in respect of SI. No. 14 of Standard Deficiency Format for Welding?E
b Consumables (import item at SI. No. 10 )
, z 7. Total requirement of each import item, export product wise, in a tabular form ‘

%Case is deferred to 31.01.2017.

' |Case No.:4/7/80- Party Name: THERMAX 'Meet No/Date:19/80- fStatus:
ALC2/2016 BABCOCK & WILCOX |ALC2/2016 Deferred ,
‘1 ENERGY SOLUTIONS ‘20.12.2016 ? |
|| PVT.LTD | i
‘34 SHQ F11e RLA File Llc No/Date 3 1 10066146 Defer 3
I: 01/80/050/00225/AM17/ 31/83/040/00009/AM17/ 116.05. 2016 Date 31.01 20]7

: iDeclsmn The Committee ‘noted that the firm’s reply dated 20. 10.2016 has been sent to DHI on
§ 24 10 2016 for comments. Case 1s deferred to 31 01 2017

— i A el

" ICase No.:12/7/80- iparf;ﬁé&lé“ﬁéﬁ'bA  Meet Nd/bétéﬁé?ébl  [status: |
5 ALC2/2016 TRADING ALC2/2016 Deferred z
’ § CORPORATION INDIA )20 12.2016
s [PVT.LTD.. 5
@o ‘ 5 /K. P. SINGH

a2z =araR
- | of Foreign Trade
forear =y A :
Directorate G A of Foreign Trade
oo ﬁ'vn'n/oepn of Cormmerge
HIRA HRXBIX/ Govt. of India

SErET WaE, 98 e
Udyog Bhawan, New Delhi



36

HQFile  RLAFile [LicNo/Date:0510398531 Defer |
:01/80/050/00233/AM17/ :05/23/040/00053/AM17/ |17.05.2016 Date:31.01.201 7

Decision: The Committee noted that the firm’s apphcatlon ‘has been forwarded to MSME on|
24 06 2016 for comments. Case is deferred to 31 01 2017 I ‘

CaseNo.:10/7/80-  |Party Name: OMEGA  |Meet No/Date:19/80-  Status: |
ALC2/2016 'SEPARATIONS INDIA | ALC2/2016 Deferred
| PRIVATELIMITED  20.12.2016 , |
HQFile RLA File Lic.No/Date:3210077894 Defer |
:01/80/050/00231/AM17/ :32/24/040/00004/AM17/ |18.05.2016 Date:31.01 2017

Declsmn The Committee noted that the firm’s apphcatron has been forwarded to MSME on
24 06 201 6 for comments Case is deferred to 31 01 201 7 ~

‘Case No.:23/7/80- Party Name: ‘Meet No/Date:19/80-  Status:
'ALC2/2016 'UNDERCARRIAGE 'ALC2/2016 Deferred
, 'AND TRACTOR PARTS 20122016 a
| PVT.LTD.
537 HQ File RLA File LlC No/Date:03 10804858 Defer x
! :01/80/050/00244/AM17/ |: :03/95/040/00131/AM17/ 20.05.2016 Date:31.01.201 7

38

xDecnsnon The Committee noted that the firm’s appllcatron has been forwarded to MSME on
24 06.2016 for comments Case is deferred to 31 Ol 20] 7 ‘

~ [CaseNo.:13/7/80-  [PartyName:  |Meet No/Date:19/80- Status:
'ALC2/2016 ANGIPLAST PRIVATE | ALC2/2016 Deferred
’ LIMITED 20.12.2016 i
HQ File RLA File Lic.No/Date:0810137979 [Defer |
:01/80/050/00234/AM17/ | 08/24/040/00057/AM17/ [25.05.2016 Date: 31.01 2017~

|

%

| [CaseNo.:2/16/80-  Party Name: GODREJ &  Meet No/Date:19/80- Status: |
ALC2/2016 BOYCE MFG. CO.LTD., ALC2/2016 Approved |
| 20.12.2016 |
HQ File RLA File Lic.No/Date:0310805120 |

39

iDecnsnon The Committee noted that the firm’s reply dated 26.09.2016 has been sent to MSME
](Chemlcal) on 03 10 2016 for comments Case is deferred to 31 01 201 7 x

B 01/80/050/00377/AM17/ 03/94/040/00126/AM17/ 01 06 2016 ' ?

Declsmn The committee decided to ratlfy the norms based upon ‘the written recommendation of
DIPP vide ID No. 12/103/2016-TSW/39 dated 20.12.2016 as under:-

1. Net Empty weight of 66895 Kgs. may be specified with the quantities of each export'
product at SI. No. 1 to 4.
2. Net Empty weight of 45886 Kgs. may be specified with the quantity of each exportlf
product at SI. No. 5 to 8. z
3. Net Empty weight of 37370 Kgs. may be specified with the quantity of each export |
product at SI. No. 9 to 12.
4, Net Empty weight of 42381 Kgs. may be specified with the quantity of each export |
product at SI. No. 13 to 16.
5. Net Empty weight of 45028 Kgs. may be specified with the quantity of each export |
product at SI. No. 17 to 20. |
: 6. Net Empty weight of 54338 Kgs. may be specified with the quantity of each export‘,
; product at SI. No. 21 & 22.
, 7. Net Empty weight of 34133 Kgs. may be specnfled wuth the quantlty qf each £ BMD
9 S thﬁ
D.loReuq 4
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| 14.

15.

i 16.
S
g net basis.
i

" [Case No.:8/16/80-
| |ALC212016

HQFile
40

‘Party Name: AKSHAR

;:01/80/050/00383/AM17/
iDgclsmnThe Committee noted that
letter dated 15.11.2016 sent to the firm on 02.12.

iRA may take further necessary action accordingly.

pmduc t at5|}\] 0 23}02'6 e S

Quantity of import item at SI. No. 6 may be allowe
Duty free weight of this item may be allowed as 4923.7 Kgs. inclusive of 12.3 % |
|| wastage after taking 20 % recovery from scrap.
l Quantities of import items at SI. Nos. 7, 8 & 9 may be allowed as 6241 Kgs. each.
Quantity of import item at SI. No. 10 may be allowed as 193 Kgs. (72 Nos.) on net t(;

i

s 8. Net Empty weight of 19116 Kgs. may be specified with the quantity of exporté
product at Sl. No. 27. ;
| § 9. Word “Relevant” may be prefixed with the description of import items at SI. No. 1 to§
i [ 5

{

10. Quantity of import item at SI. No. 1 may be allowed as applied for i.e. 203464 Kgs. as'}

1.0291 Kgs./kg. content in the export products. ;
Quantity of import item at SI. No. 2 may be allowed as applied for i.e. 2545 Kgs. asg
1.0291 Kgs./kg. content in the export products. i
Quantity of import item at SI. No. 3 may be allowed as 429393 Kgs.
Meters) inclusive of 2 % wastage.
Quantity of import item at SI. No. 4 may be allowed as 5734 Kgs.
inclusive of 2 % wastage. ‘
Quantity of import item at SI. No. 5 may be allowed as 275 Nos. on net to net basis. |
; Duty free weight of this item may be allowed as 397728 Kgs. inclusive of 21.9 %
g wastage after taking 20 % recovery from scrap. ?

{
i
1
|
|

(306271

(7128 Meters) |

d as 10 Nos. on net to net basis.%

i

PRECISION TUBES ALC2/2016
PVT.LTD, 20.12.2016
RLA File

2:34/24/040/00027/AM]7/ 01.06.2016

I\;Ieet No/Date: 15780-

Status:
gDeferred

|

"~ ILicNo/Date:3410042233 Defer

|

Date:31.01.2017

“the firm has not replied to the deficiency (raised by DIPP)|
2016 through email and decided to send final |

'reminder to the firm to furnish reply failing which the case will be rejected without further notice |

| Ewith direction to the firm to pay applicable custom
| (Case is deferred to 31.01.2017.

'"§'c”5;s'e""N1;.:7/1'67so-
| |ALC2/2016

A

|

Decision: The Committee noted. that the firm
02.11.2016 for comments. Case is deferred to 31.01.2017.

-~

N ?éais‘e‘ﬁ&ﬁ?iﬁ)ébﬁ' .
'ALC2/2016

|

i i
{ f
|

42|

, :01/80/050/00222/AM17/

iﬁééiéiéﬁQ‘V'Ti{é”(:‘&rﬁmi'&‘e'd‘i{&é'd‘{HAE"RA;"Eﬁéﬁéig
106.12.2016 has informed that the above mentione

§ i

| Idecided to close the case.

IParty Name: SHREE

!%:01/80/050/003 82/AM17/ |:52/24/040/00013/AM17/

HQ e P———————

]

"~ [Party Name: IND-SPHINX | Meet No/Date:19/80-

'PRECISION LTD.,
T
:22/24/040/00018/AM17/

10

o Gro
S99 wH
Deputy Dire

Directorate Sdn oy

duty with interest for EODC.

Meet No/Date:19/80-  Status:

GAYATRIHEALDS ~ |ALC2/2016 Deferred

MFG. CO. 20.12.2016 %

RLA File 'Lic.No/Date:5210041915 Defer
02.06.2016 Date:31.01.2017 |

s application has been forwarded to MSME on

| '{St'atiis’!“ N |
'ALC2/2016 Closed |
20.12.2016
" [Lic.No/Date:2210015497 | *;
10.06.2016 :

arh vide its letter received through e-mail dated|
d AA has been issued on repeat basis and |

-
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RA ‘may take further ‘necessary actlon accordingly.

~ CaseNo.:9/16/80-  Party Name: SHIV Meet No/Date:19/80-  [Status: |

ALC2/2016 'HYDROMET ALC2/2016 iDeferred |

i 20.12.2016 ;

43HQFile ~  |RLAFile  Lic.No/Date:2410042006 Defer ,
- :01/80/050/00384/AM17/ | :24/24/040/00009/AM17/ 24.06.2016 Date:31.01.2017

Declsmn The Committee noted that the firm’s appllcatlon has been forwarded to MSME on
02 11 2016 for comments. Case is deferred to 31 01 2017

CaseNo.:7/19/80-  PartyName: AZAD ~ Meet No/Date:19/80-  |Status: |
ALC2/2016 ENGINEERING ALC2/2016 Deferred
L PRIVATELIMITED  20.12.2016 ;
44HQFile  [RLAFile " Lic.No/Date:0910063935 Defer 4
| 301/80/050/00402/AM17/ :09/24/040/00192/AM17/ 15.07.2016 Date:31.01 2017

Declsmn The Committee noted that the firm’ s apphcatlon ‘has been forwarded to DHI on
13 12 2016 for comments. Case is deferred to 31 01 2017 ’

CaseNo.:1/10/80-  Party Name: KOSO INDIA | Meet No/Date:19/80-  Status:
ALC2/2016 PRIVATE LIMITED ALC2/2016 fRejected
| | ~20.122016 |
HQFile  RLAFile  [Lic.No/Date: 3110066264

|

01/80/050/00272/AM17/ ) 31/83/040/00039/AM17/ 21.07.2016 : ,

451 Decnsnon The Committee noted that the firm has not replled to the defi c1ency (ralsed by DIPP§
wvide UO No.12/69/2016-TSW/78 dated 16.08. 2016) letter sent to them on 07.10.2016 and final |
reminder on 05.12.2016 and decided to reject the case with direction to the firm to pay appllcable
custom duty with interest for EODC.

{ i
|
| | i

RA may take further necessary action accordingly.

| |CaseNo.:3/13/80-  |Party Name: ZENITH  |Meet No/Date:19/80-  [Status: |

§ALC2/2016 PRECISION PVT LTD., |ALC2/2016 Deferred g
| 20.12.2016
46| HQ File " RLAFile ~ [LicNo/Date:0710110157 [Defer “g
| :01/80/050/00344/AM17/ |:07/24/040/00142/AM17/ 26.07.2016 Date:31 012017

( Decnsnon The Committee noted that the firm’s appllcatlon has been forwarded to MSME on
? 20 09 2016 for comments. Case is deferred to 31. 01 2017

| [CaseNo.:30/19/80-  [PartyName: MVS  Meet No/Date:19/80-  Status: i
ALC2/2016 ENGINEERING LTD ALC2/2016 ;Approved |
| 20.12.2016 |

. |HQFile B RLA File Lic.No/Date:05 10399303 ‘
:01/80/050/00425/AM17/ :05/24/040/001 83/AM17/  01.08.2016 ‘ |
|

47 Decnsnon The committee decided to ratlfy the norms based upon the written recommendatlon of g

DIPP vide ID No. 12/103/2016-TSW/47 dated 20.12.2016 as under:-
. |
! 1 1. Words “Containing 1140 Kgs. of Carbon Molecular Sieves” may be suffixed with af
{ description of export item at Sl. No. 1. ;
| 2. Words ”Contamlng 570 Kgs of Carbon Molecular Sleves may be suffixed wmag
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z 1 o descnptnon of export |tem at SI No 2
| 3. Quantity of import item may be allowed as applied for i.e. 1710 Kgs. on net to net basis.

RA may take further necessary action accordingly.

~ [Case No. 31/19/80-  PartyName: MVS "~ [Meet No/Date:19/80- Status: |
ﬁ §ALC2/2016 %ENGINEERING LTD |ALC2/2016 \Approved \
|| | 20.12.2016 | |
‘ j§HQ File RLA File ;LIC No/Date: :05 10399304

| ik

|

01/80/050/00426/AM1 7/ 05/24/040/001 84/AM17/ 01 08 2016

i)eclsmn “The committee decrded o ratlfy the norms based upon “the written recommendatlon of
48 KDIPP vide ID No. 12/103/2016-TSW/39 dated 20.12.2016 as under:- 5
; i 1. Words “Containing 9230 Kgs. of Carbon Molecular Sieves” may be suffixed with a|
- description of export item. ;

; 1 2. Quantity of import item may be allowed as applied for i.e. 9230 Kgs. on net to net basis. |

1

RA may take further necessary action accordingly.

T

Case No.:6/13/80- |Party Name: GLOBE HI- Meet No/Date:19/80-  [Status:

- |ALC2/2016 FABS LLP 'ALC2/2016 Deferred

i | 20122016 | |
49 [HQ File RLA File | " Lic.No/Date:0510399446 Defer 1
:01/80/050/00347/AM17/ | :05/23/040/00213/AM17/ |11.08.2016 Date:31.01 2017|

* }Decnsnon . The Committee ‘noted that the firm’s apphcatlon ‘has been “forwarded to 'MSME on
* 120 09 2016 for comments Case is deferred to 31 01 2017

\Case No.:8/13/80- Party Name: ;Meet No/Date:19/80- Status ’
'ALC2/2016 TECHNOMEC ROLL  |ALC2/2016 Deferred {
| 'MANUFACTURING ~ 20.12.2016
| COMPANY PVT.LTD., | @
550 EHQ File RLA File \Llc No/Date 0810138478 Defer ’
:01/80/050/00349/AM17/ | 08/24/040/00195/AM17/ 12.08.2016 Date:31.01 2017

Decnsnon “The Committee “noted that appllcatlon of the firm ‘was earlier sent to DIPP on|

20 092015 for comments. However, DIPP has informed that the case pertains to DHI. |
i Accordmgly, NC decided to send the case to DHI for examination and comments. ‘
‘ ‘Case 1s deferred to 31 01 2017

— I—— T ————— e ———————————————— e — e —— Smprnniniied |

" [Case No.:36/19/80- Party Name: SCHOTT Meet No/Date:19/80- Status: |
* ALC2/2016 KAISHA PRIVATE /ALC2/2016 Deferred |
| LIMITED 20.12.2016 5
51 HQ File RLA File " [Lic.No/Date:0310807145 |Defer ?

. 01/80/050/00431/AM17/ 03/95/040/00365/AM17/ 116.08.2016 Date 31.01. 2017,

Declsmn The ‘Committee noted that hard copy of the firm’s apphcatlon has been not been
received and decided to send reminder to the firm and RA to forward 4 sets of application to

{

‘ DGFT HQ for consnderatlon of the case. Case is deferred to 31 01 201 7. E

" [Case No.:9/13/80- m?ﬁény“Nérr’ié:WTEiiﬁMo ~ [Meet No/Date:19/80-  [Status:

__ |ALC2/2016 PENPOL PRIVATE 'ALC2/2016 gDeferred

12 LIMITED 20122016

. |HQFile ~ RLAFile [Lic No/Date:5310019203 Defer |
12 @o o . SINGH

|9 HET 1 fber =aTa
Deputy Dlroclor G % Foreign Trade
=T =TT
Directorate General of Foreign Trade

/Deptt. of Cornmerce
HIRA H\XIPBH X/ Govt. of India
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Udvoa Bhawan. New Delhl



- 1:01/80/050/00350/AM17/ i"53/2476“40/000‘1”27;&1013”7'/wEé 082016 Date: 31 012017

Decnsron The Committee noted that the firm’s appllcatron has been forwarded to MSME
(Chemrcal) on 20 09 2016 for comments. Case is deferred to 31 01 201 7

1
{
{
|

" ICase No.:17/16/80-  |Party Name: SHAKTI | ’"fMééi'Nb/baiié:i9/éb-  [Status: |
ALC2/2016 PPUMPS (INDIA) LTD., |ALC2/2016 gneferred |
- | 20.12.2016 | |
. HQFile  RLAFile  |Lic.No/Date:5610004985 Defer i
:01/80/050/00392/AM17/ £56/24/040/00018/AM17/ 30.08.2016 Date:31.01.2017 |
153 |

3 Decision: The Committee noted that DIPP representatlve present in the meetmg has ralsedS
deﬁcrency in the firm’s application as under and decided to send it to the firm to furnish reply:-

“SL. No. 3, 4 & 5 of Standard Deficiency Format (Export Product wise)”.

| ?Case is deferred to 31.01.2017.

Declswn ‘The Committee noted that hard copy of the firm’s appllcatlon has been not been§
received and decided to send reminder to the firm and RA to forward 4 sets of application to
DGFT HQ for consrderatron of the case. Case is deferred to 31 01 201 7 |

| |Case No.:18/16/80- |Party Name: SHAKTI ~ Meet No/Date:19/80- Status: |
. |ALC2/2016 PPUMPS (INDIA) LTD., | ALC2/2016 Deferred
o 20.12.2016 |
4 HQFile RLAFile Lic.No/Date: 5610004986 Defer
" 01/80/050/00393/AM17/ :56/24/040/00029/AM17/ 30.08.2016 Date:31.01.2017

| [CaseNo:19/16/80-  Party Name: SHAKTI  [Meet No/Date:19/80-  Status: |
.~ ALC2/2016 PUMPS (INDIA) LTD., |ALC2/2016 EDeferred

; 20.12.2016 i
; HQ File 'RLA File ;ch No/Date: 56]0004984 Defer '
[ il: 01/80/050/00394/AM]7/ 56/24/040/00030/AM17/ 30.08. 2016 iDate :31.01.2017 |

5 3 Decrsnon The Committee noted that DIPP representatrve present in the meetmg has rarsed<
' def iciency in the firm’s application as under and decided to send it to the firm to furnish reply:-

. “SL.No. 3, 4 & 5 of Standard Deficiency Format (Export Product wise)”.

i |

| |Case is deferred to 31.01.2017.

i /Case No.:19/19/80- Party Name: L & T- Meet No/Date:19/80- Status:
. |ALC2/2016 'MHPS TURBINE IALC2/2016 Deferred
| \GENERATORS 120.12.2016 g
% a’ ~ PRIVATE LIMITED | f ?
‘HQ File RLA File ?Llc No/Date:03 10807493 ’rDefer 3
:01/80/050/00414/AM17/ : O3/95/040/00292/AM17/ 31.08.2016 gDate 31 01 2017

, lDeclsmn The Cmom‘narttee noted that the firm’s appllcatreﬁ has been forwarded to DHI on
‘13 12 2016 for comments. Case is deferred to 31 01 2017

‘ Case No.:14/16/80- Party Name: Meet No/Date:19/80- r§tatu—s ﬁ"
| »ALC2/2016 [MOTHERSON SUMI \ALC2/2016 §Deferred i
57 i 'SYSTEMS LIMITED 120.12.2016 ‘
‘ HQ File RLA File ch No/Date:05 10399606 Defer :
:01/80/050/00389/AM 17/ 05/24/040/00263/AM17/ 02. 09.2016 " Date 31.01.2017|
‘. t~.. Hl';;il; 'L—.L»y gt
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% ;Declsron The Committee noted that the firm’s appllcatlon “has been forwarded to MSME
; (Chemrcal) on 02 11 2016 for comments. Case is deferred to 31 01 2017

" ICaseNo.:15/16/80-  Party Name: © |MeetNo/Date:19/80-  |Status:
. ALC2/2016 MOTHERSON SUMI  ALC2/2016 .Deferred f
| SYSTEMS LIMITED 20.12.2016

§58§HQ File " IRLA File Lic.No/Date: 0510399607 | Defer R
- :01/80/050/00390/AM17/ :05/24/040/00270/AM17/ 02.09.2016 Date:31.01.2017

Decnsron The Committee ‘noted that the firm’s applrcatlon has been “forwarded to MSME
(Chemlcal) on 02 11 20]6 for comments Case is deferred to 31 01 2017 ;

= e e

- [case No.:15/19/80-  |Party Name: LARSEN & |Meet No/Date: 19/80-  [Status:

ALC2/2016 TOUBRO LIMITED ALC2/2016 %Deferred

| % | 20.122016 1
HQ File ‘RLA File LlC No/Date 03 10807593 iDefer .

59 :01/80/050/00410/AM17/ | :03/95/040/00402/AM17/ 102.09. 2016 ‘Date 31.01.2017 E

fDecnsron ‘The ‘Committee ‘noted that apphcatron of the firm was earlier sent to DIPP onl
113.12.2016 for comments. However, DIPP has informed that the case pertains to DRDO
rAccordlngly, NC decided to send the case to DRDO for examination and comments.

Case is deferred to 31 01 2017 2

" ICaseNo.:16/19/80- Party Name: LARSEN & [MeetNo/Date:19/80-  Status:
| |ALC212016 TTOUBRO LIMITED ALC2/2016 Deferred
| | 20.12.2016 2 E
;60 'HQ File "RLAFile "~ Lic.No/Date:0310807586 Defer

:01/80/050/00411/AM17/ | :03/95/040/00330/AM17/ 02.09.2016 Date:31.01. 2017

‘ Decnsron The Committee ‘noted that ( the firm’s appnc;iii?;ﬁ has been forwarded to DIPP oni
| 113.12.2016 for comments. Case is deferred to 31.01 2017,

" [Case No.:17/19/80- |Party Name: LARSEN & |Meet No/Date: 19/80-  |Status:

| |ALC212016 TOUBRO LIMITED /ALC2/2016 iDeferred |
| 20.12.2016 )
61HQFile RLA File chNo/Date 0310807591 (Defer ?
- 1:01/80/050/00412/AM17/ | :03/95/040/00387/AM17/ 02.09.2016 Date:31.01.2017 |

% %Decrsron The Committee noted that the firm’s appllcatlon has been forwarded to DIPP on
3 l13 12 2016 for comments Case is deferred to 31 01 2017

" ICaseNo.39/19/80- Party Name: 'BIO-TECH [Meet No/Date:19/80- [Status: |
| ALC2/2016 ‘VISION CARE PVT.LTD ALC2/2016 Deferred |
|| 20.12.2016 é
62 {HQ File = RLAFile ILic.No/Date:0810138599 [Defer |
" :01/80/050/00434/AM17/ :08/24/040/00206/AM17/ 02.09.2016 Date:31.01.2017 |

iDeclslon ‘The Committee “noted that the firm’s appllcatlon has been “forwarded to MSME
(Chemrcal) on 13 12 2016 for comments. Case is deferred to 31 01 2017

o e ——— sronsrtad |

| [Case No.:42/19/80- [Party Name: ISGEC  Meet No/Date:19/80- Tmlgfatflsw#ﬁ*
. ALC22016 HEAVY ENGINEERING |ALC2/2016 ‘Deferred t
63 LIMITED 20.12.2016

‘HQF]Ie - RLA Frle - LlCNO/Date 0510399618 Defer
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:01/80/050/00437/AM17/ :05/23/040/00257/AM17/ (05092016  |Date:31.01.2 2017x

Decision: The Committee noted that DIPP vide UO No.12/103/2016-TSW/63 dated 20/ 12/2016
has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:-

1. Information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export
product wise..

| 2. Quantity of import item at SI. No. 3 in meters. also in addition to its weight. ;

|

Case 1S deferred to 31 .01 2017

|

| |CaseNo.:27/19/80-  |Party Name: DRIPLEX - [MeetNo/Date:19/80-  [Status: |

. |ALC2/2016 'WATER ENGINEERING ALC2/2016 Deferred

, PRIVATELIMITED  20.12.2016 |

64 HQ Fle RLAFile ” Lic.No/Date:0510399629 |Defer j
:01/80/050/00422/AM17/ | :05/23/040/00205/AM17/(06.09.2016 Date:31.01.2017 |

|

'Declsmn The Committee noted that the firm’s appllcatlon has been forwarded to MSME on‘
f 13 12. 2016 for comments. Case is deferred to 31.01 2017

~ (CaseNo.:18/19/80-  |Party Name: LARSEN & Meet No/Date:19/80-  |Status: |
5ALC2/2016 :TOUBRO LIMITED ALC2/2016 Deferred
20.12.2016 i

| HQ Fle  |RLAFile  |Lic.No/Date:0310807654 | Defer
65 :01/80/050/00413/AM17/ |:03/95/040/00431/AM17/ 07.09. 2016 Date:31.01.2017

¢ Decnsnon The Committee noted ‘that appllcatlon of the firm was earlier sent to DIPP on§
| 113.12.2016 for comments. However, DIPP has informed that the case pertains to DRDO. |
E Accordmgly, NC decided to send the case to DRDO for examination and comments. |
| Case is deferred to 31.01.2017.

—ree———

(Case No.:28/19/80- |Party Name: SPIROTECH [Meet No/Date: 19/80- Status:

'ALC2/2016 HEAT EXCHANGERS ALC2/2O 16 fDeferred

,? ,PVT LTD 20.12.2016 i
66 'HQ File RLA File Lic. No/Date:05 10399639 Defer '
' 01/80/050/00423/AM17/ ' 05/24/040/00196/AM17/ 07.09.2016 Date:31.01 2017

‘Declsmn The Committee noted that the firm’s appllcatlon has been forwarded to DIPP on

; 13 12 2016 for comments Case is deferred to 31 Ol 2017

| |CaseNo.:41/19/80-  |Party Name: ISGEC §Meét No/Date:19/80-  |Status: |
. |ALC2/2016 HEAVY ENGINEERING ALC2/2016 iDeferred
"LIMITED 20.12.2016 ;
HQ File RLA File ' Lic.No/Date:05 10399641 Defer ,
:01/80/050/00436/AM17/ | 05/23/040/00263/AM17/ 07.09. 2016 Date:31.01 2017
67 e et

Dec'lsm’n' The Committee noted t that DIPP representatlve present in the meetmg has ralsed
deﬁmency in the firm’s application as under and decided to send it to the firm to furnish reply:-

| 1 “SL. No. 3,4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

Case is deferred to 31 01 201 7

fCase No.:20/19/80- Party Name: LARSEN & |Meet No/Date:19/80- Status: '
68 ALC2/2016 'TOUBRO LIMITED ALC2/2016 Deferred |
’ | 20.12.2016 ' f
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{HQF.le"  RLAFile  |LicNo/Date:0310807693 [Defer
- |:01/80/050/00415/AM17/ :03/95/040/00422/AM17/ 08.09.2016 Date:31.01.2017)

EDeclsmn The Committee noted that the firm’s application has been forwarded to DIPP on‘
% ‘;13 12 2016 for comments Case is deferred to 31 01 2017

g‘”'“gé;;;ﬁ;;:z"sﬁg/sa:" gﬁaeg“ﬁaae?ﬁee“ © [Meet No/Date:19/80-  |Status:
- ALC2/2016 DEVELOPMENT 'ALC2/2016 iDeferred r}
|| ENGINEERS LTD. 20 12.2016 |
69 HQ File RLA File “[Lic.No/Date:0510399652 fDefer 7|

01/80/050/00418/AM17/ :05/23/040/00254/AM17/ 08.09.2016 Date:31.01 20172

’ ‘Declslon ‘The ‘Committee noted that the firm’s apphcatlon has been “forwarded to DHI' on
13 12 2016 for comments Case 1s deferred to 31 01 2017

a iCase No.:29/19/80- “"“‘gp“ee;n;rﬁe{éemore Meet NoDate19/80-  [Status: |
| |ALC2/2016 INDIA PVT. LTD. ALC2/2016 EDeferred |
| ; 20 122016 |
§7o 'HQ File “[RLA File " [Lic.No/Date:0510399661 Defer R
| :01/80/050/00424/AM17/ | 05/24/040/00288/AM17/ 08.09.2016 Date:31.01 2017|

g iDeclsmn The Committee ‘noted that the firm’s applrcatron ‘has been “forwarded to DIPP on|
| 13 12 2016 for comments Case is deferred to 31 01 2017 ;

" [Case No.25/19/80-  Party Name: BLISS | Meet Nz;ieae;rg“fg’o: ~ Status:

| ALC2/2016 AANAND PVTLTD,  |ALC2/2016 Deferred

. | 20.12.2016

}71 'HQ File [RLA File  [Lic. No/Date:0510399682 | Defer

7 1:01/80/050/00420/AM17/ | £05/23/040/00267/AM17/ | 112.09.2016 Date:31.01. 2017\

iDeclsmn ‘The Committee ‘noted that hard copy of the firm’ s apphcatlon has been n not beent
received and decided to send reminder to the firm and RA to forward 4 sets of application to
DGFT HQ for consrderatlon of the case. Case is deferred to 31.01.2017. §

[

01/80/050/00388/AM17/ 50/24/040/00009/AM17/ 115.09.2016 Date:31.01 2017

| " [Case No.:13/16/80- | Party Name: FABRIMAX Meet No/Date:19/80-  |Status:
| |ALC2/2016 'ENGINEERING \ALC2/2016 Deferred |
1 é PRIVATE LIMITED, 20.12.2016 ;

3 §%HQ File ~ [RLAFile | Lic.No/Date:5010002300 [Defer ‘
|

!

72 ﬁ)ecxsnon "The “Committee noted that DIPP representatlve present in the meetmg has rarsed |
tdeﬁcrency in the firm’s application as under and decided to send it to the firm to furnish reply:- |

i
|
|

E «g]. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.
't

Case 1s deferred to 31 01 2017

“ICase No.:21/19/80-  Party N‘eee‘?r,gﬁserf& " Meet No/Date:19/80- ;se;.',e
| |ALC2/2016 TOUBRO LIMITED | ALC2/2016 Deferred |
B | 20.12.2016 x |
173 [HQFile ~ IRLAFile Lic.No/Date: 10310807850 1Defer

01/80/050/00416/AM17/_| :03/95/040/00475/AM17/. (16 09.2016 Date:31.01 2017

Decision: ‘The Committee “noted that the firm’s apphcatlon ‘has been “forwarded to DIPP on*
i 13 12. 2016 for comments Case is deferred to 31 01 2017 ‘

E
i
| f

|

|
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| [CaseNo.:22/19/80-  [Party Name: LARSEN & |Meet No/Date:19/80-  Status: |
ALC2/2016 TOUBROLIMITED  |ALC2/2016 Deferred |

| | 20.12.2016 | |
. [HQFile ”C““WWW"‘ii‘LA’Fi'le ~ LicNo/Date:0310807813 [Defer

74 :01/80/050/00417/AM17/ :03/95/040/00474/AM17/ |16.09. 2016 Date: 31 .01 2017

e —— e l

Decision: The Commlttee noted that appllcatlon of the firm was earlier sent to DIPP onj
. 13.12.2016 for comments. However, DIPP has informed that the case pertains to DRDO.
\Accordingly, NC decided to send the case to DRDO for examination and comments. '
Case is deferred t031 O] 2017

| |Case No.:40/19/80- Party Name: GODREJ & |Meet No/Date:19/80-  |Status:

j 5ALC2/2016 BOYCE MFG. CO. LTD., ALC2/2016 ‘Deferred

| 20.12.2016 |

75| HQ File [RLAFile [Lic.No/Date:0310807888 | Defer |
£01/80/050/00435/AM17/ |:03/94/040/00549/AM17/ 19.09. 2016 Date: 31.01.2017

Deelsmn The Committee noted “that the firm’s appllcatlon has been forwarded to DHI on%
13 12 2016 for comments. Case is deferred to 31 01 2017 ‘

| |CaseNo.:38/19/80-  |Party Name: KARBON | "";'Me’é’t No/Date:19/80- ’g’s};t‘.r;: |
- ALC272016 STEELMART PRIVATE |ALC2/2016 Deferred ‘
| LIMITED 20.12.2016 |
f HQ File - RLAFile "~ |Lic.No/Date:0 0310807938 Defer {
_ :01/80/050/00433/AM17/ | :03/94/040/00531/AM17/ 21.09. 2016 Date:31.01 2017
176

Decision: The ‘Committee noted that DIPP representatlve present in the meetmg has ralsed
| |deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:- |

“SI. No. 3,4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

|Case is deferred to 31.01.2017. z

| [CaseNo.:24/19/80-  [Party Name: BIO - TECH Meet No/Date:19/80-  'Status: |
| ALC2/2016 VISION CARE PVT.LTD |ALC2/2016 Deferred
o 20.12.2016 ‘ |
;77 HQ File ‘RLA File ;LIC No/Date: 0810138716 | Defer |

1 01/80/050/00419/AM17/ 08/24/040/00238/AM17/ 22.09.2016 Date: 31 .01 2017

5 Decision: The Committee noted that the firm’s appllcatlon has been forwarded to MSME
(Chemlcal) on 13 12 2016 for comments Case is deferred to 31 Ol 2017 i

|
|

| |Case No.:35/19/80- Party Name: STERLITE  Meet No/Date: 19/80- Status:

| |ALC2/2016 POWER \ALC2/2016 Deferred

| TRANSMISSION 20.12.2016 f

5 »LIMITED ,

‘78 HQ File RLA File * Lic.No/Date:03 10808015 Defer
:01/80/050/00430/AM17/ | 03/95/040/00318/AM17/ 123.09. 2016 gDate 31.01.2017

? Declsmn The Committee noted that hard copy of the firm’s appllcatlon has been not been |
1 irecelved and decided to send reminder to the firm and RA to forward 4 sets of application to

§ ‘DGFT HQ for con31derat10n of the case. Case is deferred to 31 01 2017

579 (Case No.:37/19/80- Party Name: KARBON  Meet No/Date:19/80-  Status: -
" |ALC2/2016 STEELMART PRIVATE ALC2/2016 e EDEfdirJf'é&}'- o

17




|
i
i
|
i
|

" [Case No.:32/19/80-

i
i
|
r
I

81

i

|
i

|

{

|
|

-
|

83

80

HQ File
:01/80/050/00432/AM17/ |

l

‘Decnsnon The Committee ‘noted that "DIPP r
defrcrency in the firm’s application as under an

LIMITED

RLA Flle
03/94/040/00579/AM1 7/

' 20 122016
“ILic.No/Date:0310808014 Defer i

23.09. 2016

|
|

Date 31 01. 2017,

representatlve present in the meetmg has rarsedyt
d decided to send it to the firm to furnish reply:- g

i “S]. No. 3, 4, 5 & 11 of Standard Deficiency Format (Export Product wise)”.

.Case 1S deferred to 31 01 2017

'ALC2/2016

HQFile
:01/80/050/00427/AM17/ |

Declsron ‘The Committee noted that “the firm’s apphcatron ‘has been forwarded to MSME on

‘13 12 2016 for comments Case 1s deferred to 31 01 2017

|Case No.:33/19/80-
ALC212016

HQ File
:01/80/050/00428/AM17/ |

sDeclsmn The Commrtte

13 12 2016 for comments Case is deferred to 31 01 2017

Case No.:43/19/80-

'ALC2/2016
2 Qe
:01/80/050/00438/AM17/ |

IDecrsron The Committee “noted that ‘the firm’s apphcatron “has been “forwarded to MSME

deferred to 31 01 2017

'(Chemrcal) on 13 12 2016

|Case No.:8/19/80-
iALC2/2016

i
i
- eve——
|

HQ File
01/80/050/00403/AM17/

E ;’pm“y Name:

Party Name: NEO
%WHEELS LTD (FRMLY
KNOWN AS
*_VERSATILE H. C & ENG

~ [RLA File

- 03/95/040/00775/AM16/

Party Name: BGR
ENERGY SYSTEMS
LIMITED

RLA File
04/24/040/00 1 O6/AM I /i

"~ IMeet No/Date: 19/80-

ALC2/2016
20.12.2016

Lic.No/Date: 0310808070 Defer S

26.09. 2016

Meet No/Date 19/80-

‘ALC2/2016
120.12.2016

“[Lic.No/Date: .0410162326 |

29.09. 2016

5
%Status:
‘;Deferred

Date 31.01 2017

aa—
i

B ;Status : *
lsDeferred

i
i

Defer - ‘
.Date 31.01 2017&

e noted that the firm’s apphcatron ‘has been forwarded to DIPP on

;Party ‘Name: TERUMO
'PENPOL PRIVATE
LIMITED

RLA Frle
1:53/24/040/0001 8/AM 1 7/

for comments Case 1S

~ [Meet No/Date:19/80-

/ALC2/2016
20.12.2016

29.09.2016

'MOTHERSON SUMI
xSYSTEMS LIMITED

- IRLA File

05/24/040/003 14/AM17/

>Dec1s10n The Commrttee note
(Chemrcal) on 13 12. 2016 for comments Case is deferred to 3

*|Case No:1/16/80-

|
!

|
|

‘;ALC2/2016

1

184 HQ File

|
|

01/80/050/00376/AM 17/

Declsmn The Commltte

;recelved and dec1ded to send remmder to the ﬁ

"~ [Meet No/Date: 19/80-

‘iALC2/2016
20.12.2016

Lic. No/Date:0510400038 aDefer

r05 10.2016

Party ‘Name: LUBI
INDUSTRIES LLP.

RLA Frle
* 08/24/040/00282/AM1 7/

d that the firm’s apphcatron has been

" [Meet No/Date:19/80-

'ALC2/2016
20.12.2016

[Lic.No/Date:0810138873 Defor

118.10. 2016

101 2017.

e ———————————— -

lstatus: |
iDeferred

i

[Lie. No/Date:5310019228 | Defer |

Date:31. 01 2017

i
i

 [status: 5
?Deferred {
I

Date: 31.01 20175
forwarded to MSMEI

{
s

Status:
§Deferred g

i !

‘Date :31.01 2017

e noted that ‘hard copy of the firm’s apphcatron ‘has been not been

18

rm and RA to forward 4 sets of apphcatron to
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. DGFT HQ for consideration of the case. Case is deferred to 31.01.2017.

P e— —_— ——— - —

Case No.:34/19/80- Party Name: THERMAX xMeet No/Date:19/80-  |Status:
;ALC2/2016 LTD., ;ALC2/201 6 Deferred
; 20.12.2016 ; g
85 | HQ Fie ~ [RLAFile Lic.No/Date:3110066368 [Defer |
E 01/80/050/00429/AM17/ 31/83/040/00088/AM17/ 18.10.2016 {Date 31.01 2017
xDec1s10n The Committee noted that the firm’s appllcatlon has been forwarded to DHI on:
13 12 2016 for comments Case is deferred to 31 .01 2017 2

' |Case No.:1/19/80-  Party Name: ITRON MeetNo/Datel 9/80- Status g
1 ALC2/2016 INDIA PVT. LTD. ALC2/2016 ;Deferred |
s 120122016 ‘
86 \HQ File nRLA File "  [Lic.No/Date:0510400143 iDefer I
{01/80/050/00396/AM17/ :05/23/040/00373/AM16/ |19.10.2016 Date:31.01.2017

Decision: The Committee noted that the firm’s appllcatlon has been forwarded to DIPP on
13 12 2016 for comments. Case is deferred to 31 01 2017

CaseNo.:2/19/80-  [Party Name: ITRON Meet No/Date:19/80-  |Status: |
ALC2/2016 INDIA PVT. LTD. ALC2/2016 iDeferred
: lzo 12.2016
87 5H6 File ""iRLA File * LLic.No/Date:0510400144 Defer |
- :01/80/050/00397/AM17/ 05/23/040/0045 I/AM16/ [19.10.2016 Date:31.01.2017,

; ‘Decnsnon ‘The Committee noted that the firm swap*phcatlon has been forwarded to DIPP on|
; 13 12 2016 for comments. Case is deferred to 31 01 2017

[CaseNo.:10/19/80-  [Party Name: MICRON Meet No/Date:19/80-  [Status: |
ALC2/2016 INSTRUMENTS PVT LTD ALC2/2016 Approved |
| 20.12.2016 | |
HQ File IRLA File Lic.No/Date:0510400154 |

1'01/80/050/00405/AM] 7/ 05/24/040/00340/AM1 7/ I19 10 2016 g |

Decision: The committee decrded to ratlfy the norms based upon ‘the written recommendation of ,
88 DIPP vide ID No. 12/103/2016-TSW/88 dated 20.12.2016 as under:- g

1. Net weight of export product may be specified as 356.4 Kgs. .
2. Quantity of import item may be allowed as 2840.5 Kgs. as 7.97 Kgs./Kg. content in|

export product after taking 6% recovery from scrap. 5

5 RA may take further necessary action accordingly.

[CaseNo.:11/19/80-  PartyName: ITRON  |Meet No/Date:19/80- Status:
ALC2/2016 INDIA PVT. LTD. ALC2/2016 Deferred
20.12.2016 g \
89 [HQ File RLAFile Lic.No/Date:0510400145 Defer E
:01/80/050/00406/AM17/|:05/23/040/00372/AM16/ [19.10.2016 Date:31.01.2017

Decision: The Committee noted that the firm’s appllcatron has been forwarded to DlPPﬁoArl
113 12 2016 for comments Case is deferred to 31 01 20]7

o0 Case No.:12/19/80-  [Party Name: ITRON Meet No/Date:19/80-  [Status: |
ALC2/2016 INDIA PVT. LTD. 'ALC2/2016 Deferred |

19




| HQ File RLA File LlC No/Date: 0510400147 | ;Defer §
% ; 01/80/050/00407/AM17/ 05/23/040/00287/AM16/ 119.10. 2016 Date:31.01 2017g
3

Decision: The Committee noted “that the firm’s apphcatlon “has been forwarded to DII“’Pron
13.12.2016 for comments. Case is deferred to 31.01.2017.

" [Case No.:26/19/80- |Party Name: " [Meet No/Date:19/80- Status: |
| lALC212016 CARPASTRETCH ALC212016 Deferred |
; INDIA PRIVATE %20.12.2016 2
| LIMITED | |
Pl [HQ File RLA File " Lic No/Date:3110066369 ijefer —

Decision: The Committee noted that the firm’s apphcatlon ‘has been forwarded to MSME onz
13 12. 2016 for comments Case 1s deferred to 31 01 2017 @

s S —— it i

§
H
I
g i 01/80/050/00421/AM17/ I 31/83/040/00096/AM17/ 119.10.2016 Date 31.01 2017
| |
i i

r R — e e e e e ——————— ]

| |Case No.:14/19/80- iParty Name: GLOVIS %Meet No/Date:19/80- Btatus: ;
. |ALC2/2016 ‘;INDIA (P)LTD,, \ALC2/2016 Deferred i
: < 120.12.2016 a 1
%92 HQ File iRLA File 1L1c No/Date: 0410162397 Defer

1l 01/80/050/00409/AM17/ 04/24/040/00076/AM17/ 20.10.2016 ‘Date L0, 2017
! Decision: The Committee noted ‘that the firm’s applrcatlon ‘has been forwarded to 'MSME on
‘: 13 12 2016 for comments Case is deferred to 31 01 2017

i

" [CaseNo.:4/19/80-  [Party Name: EBM- " [MeetNo/Date:19/80-  [Status:
| |ALC2/2016 'PAPST INDIA PRIVATE |ALC2/2016 Deferred
| LIMITED 20.12.2016 z |
1.;93 §HQ File RLA File [Lic. ¢ No/Date: 0410162406 %Defer ;
B :01/80/050/00399/AM17/ | :04/24/040/00121/AM17/ 21.10.2016 Date:31.01.2017|

|

D

i éDeclsmn The Committee noted that the firm’s apphcatron ‘has been forwarded to DIPP onr
|| 3.12.2016 for comments. Case is deferred to 31.01.2017. ﬁ

|

" [Case No.:5/19/80- [Party Name: EBM.  [MeetNo/Date:19/80-  Status:

| ALC2/2016 PAPST INDIA PRIVATE ALC2/2016 Deferred

| LIMITED 20.12.2016 | |
94 Ho File [RLAFile [Lic.No/Date:0410162407 [Dofer |

gDeclsmn. ‘The Committee “noted that the firm’s applrcatlon has been forwarded to DIPP on |
13.12.2016 for comments. Case is deferred to 31 01 2017 ’;

E I 01/80/050/00400/AM17/ : :04/24/040/00122/AM17/ ;21 10.2016 IDate 31.01.2017
|

ICase No.:6/19/80- |Party Name: PARKER Meet No/Date: 19/80- gst;;a; :
i liALC2/2016 ‘EHANNIFIN INDIA PVT. ALC2/2016 EDeferred 3
{ |LTD. 20.12.2016 ; ‘
i s ——— S ———— S I ——— E———
95 'HQ File RLA File 'ch No/Date: 0410162410 iDefer
b 01/80/050/00401/AM17/ g 04/24/040/00100/AM17/ 24.10.2016 Date:31.01.2017

Declsmn The Committee “noted that the firm’s appllcatlon has been forwarded to DHI on
| 13.12.2016 for comments Case is deferred to 31 01 2017

r‘"ca;e“No”s/ié’/so-’ ~ [Party Name: DOOWON  Meet No/Date:19/80-  Status:
" |ALC212016 AUTOMOTIVE ALC2/2016 Deferred

‘96
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| |SYSTEMSINDIA 20122016 EDERAN
| PRIVATELIMITED | | e
HQ File ~ [RLAFile [Lic.No/Date:0410162418 [Defer

r 01/80/050/00398/AM17/ 04/24/040/00126/AM17/ 125, IO 2016 \Date:31.01 2017

13 12 2016 for comments Case is deferred to 31 01 2017 7 ’

' |CaseNo.:13/19/80-  Party Name: TERUMO ~ [Meet No/Date:19/80-  |Status:

; §ALC2/2016 PENPOL PRIVATE ALC2/2016 Deferred

LIMITED 20.12.2016
97 ’HQ QFile  [RLAFile Lic.No/Date: 5310019234 Defer

‘ :01/80/050/00408/AM17/ | £53/24/040/00020/AM17/ 27.10.2016 Date:31.01. 2017

Dec1s10n The Committee noted that the firm’s appllcatlon has been forwarded to MSME
(Chemlcal) on 13 12 2016 for comments Case is deferred to 3] 01 2017 5

| i
i s S

. |Case No.:9/19/80- ‘”";pany“ﬁame; SPIROTECH Meet No/Date:19/80-  [Status:
. ALC2/2016 HEAT EXCHANGERS ~ ALC2/2016 §Defemd
|| PVT. LTD. 20.12.2016

98/HQFile ~ |[RLAFile  Lic.No/Date:0510400325 Defer

"01/80/050/00404/AM17/ 05/24/040/00363/AM17/ 31.10.2016 Date:31.01 2017)

Declsmn The Committee noted that the firm’s appllcatlon has been forwarded to DIPP on
13 ]2 2016 for comments. Case is deferred to 31 Ol 2017

" Case No.:47/19/80-

| Party Name: APAR Meet No/Date:19/80-  Status: |
§ALC2/2016 llNDUSTRIES LIMITED |ALC2/2016 §Deferred
120.12.2016 1
99 HQ File RLA File Lic. No/Date: 0310809108 Defer

| I: 01/80/050/00442/AM 17/

|

03/94/040/00712/AM17/ 110 11.2016 Date:31.01 2017

I Decision: The Committee noted ‘that the firm’s appllcatlon has been forwarded to DEIT on
f ‘13 12 2016 for comments. Case is deferred to 31 Ol 2017

© CaseNo.44/19/80-  [PartyName:  Meet No/Date:19/80- Status:
ALC212016 ROBERTSHAW ALC2/2016 Deferred
| 'CONTROLS PRIVATE 20.12.2016 |
| LIMITED
100 HQ File TRLAFile  [LicNo/Dae3110066393 Defer

01/80/050/00439/AM17/ 31/83/040/00104/AM17/ 11.11.2016 Date:31.01 20]7i
|
n i

Decision: The Committee noted that the firm’s appllcatlon has been forwarded to DIPP o
1‘ 13 12 2016 for comments. Case is deferred to 31 Ol 2017 %

ICase No 48/ 19/80-
'ALC2/2016

[Status: |
iDeferred

Party Name: APAR Meet No/Date:19/80-
| sINDUSTRIES LIMITED |ALC2/2016
. ‘20 12.2016

1?101 ‘H”Q”ififl'e”" RLA File " Lic.No/Date:0310809187 | Defer
~ :01/80/050/00443/AM17/ | 03/94/040/00714/AM17/ 22.11.2016 Date:31.01.2017
1

5 Decision: The Committee noted that the firm’s appllcatron has been forwarded to DEIT on
t ‘13 12 2016 for comments. Case is deferred to 31 Ol 2017 ‘

1102 |Case No.:45/19/80- [Status: |

~ |[Party Name: SIRIA
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ALC2/2016

B ALC2/2016 ~ IMPEXPVTLID.  Deferred
I 20.12.2016 |
'HQ File RLA File Lic.No/Date:0510400553 Defer =

:01/80/050/00440/AM17/ §:05/24/040/00409/AM17/ 30.11.2016 Date:31.01.2017 ‘

Decision: The Committee noted that hard copy of the firm’s application has been not been|
Zreceived and decided to send reminder to the firm and RA to forward 4 sets of application to |
‘g DGFT HQ for consideration of the case. Case is deferred to 31.01.2017.

" Case No.:46/19/80- |Party Name: SPIRAL Meet No/Date:19/80-  Status:

ALC2/2016 EHL ENGINEERING |ALC2/2016 Deferred ,
| PRIVATE LIMITED  20.12.2016 a
103 [HQ File RLA File Lic.No/Date:0510400579 Defer |
| / :05/24/040/00378/AM17/ 01.12.2016

:01/80/050/00441/AM17

Decision: The Committee noted that the firm’s application has been forwarded to MSME on|
3 113.12.2016 for comments. Case is deferred to 31.01.2017. E

|

S.No.516

Date:31.01 .2017%

Wase No. A/R-48

M/s. Pranita
Engineering

Meeting No.19/17

Date: 20.12.2016

Ltd.,

Solutions Pvt.

S.

HQF .No.01/80/162/00101/AM15/DE

Lic. No. & date

RLA, No.07/24/040/00187/AMO09

Request for fixation of norms.

0710059077
dt.13.08.2008

Decision: The Committee noted that valuation report received from MSME Bangalore has
MSME on 03.08.2015 followed by reminder on
Case is deferred to 31.01.2017.

08.01.2016 for examination and comments.

been sent to

S.No.517

Case No. A/R-144

M/s. L&T-MHI
Boilers Pvt.

Meeting No.19/17

Ltd., Mumbai

Date: 20.12.2016

HQF .No.01/80/050/00815/AM11/D
ES.I

Lic. No. & date

RLA, No.03/95/040/00824/AM11

Request for amendment of norms

0310610931
dt.13.01.2011

Decision: The Committee noted that the firm’s repl
05.07.2016 and firm’s additional information dated 10.1
@ examination and comments. Case is deferred to 31.01.2017.

y dated 04.07.2016 has been sent to DHI on
1.2016 has been also sent to DHI on 22.11.2016

S.No.518

Case No. A/R-146

M/s. Larsen
and Toubro

Meeting No.19/17

Ltd., Mumbai

Date: 20.12.2016

HQF .No.01/80/050/00171/AM13/D
ES.I

Lic. No. & date

RLA, No.03/95/040/00087/AM13

Request for amendment of norms

0310697187
dt.01.06.2012

Decision:

The Committee noted that the firm’s reply dated 18.0
@.01 2016 for examination and comments. Case is deferred to 31.01.2017.

92015 has been sent to DHI on

S.No.519

Case No. A/R-148

M/s. Larsen
and Toubro

HQF.No.01/80/050/00170/AM12/D
ES.I

Lic. No. & date ‘
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Meeting No.19/17

Ltd., Mumbai

Date: 20.12.2016

RLA, No.03/95/040/00166/AM152

Request for amendment of norms

0310640468
dt.05.07.2011

Decision: The Committee noted that the firm’s reply dated 04.07.2016 has been sent to DHI on
05.07.2016 for examination and comments. Case is deferred to 31.01.2017.

S.No.520
Case No. A/R-| M/s. Radiant HQF.No0.01/80/050/00394/AM12/DE | Lic. No. & date
157 Industries, S.
Meeting No.19/17 | Pune RLA, No.31/83/040/00183/AM12 3110051726
Date: 20.12.2016 Request for revision of norms dt.07.12.2011

Decision: The Committee noted that the firm’s request for revision of norms has been sent to DHI on
01.03.2016 for comments. Case is deferred to 31.01.2017.

S.No.521

Case No. A/R-163

M/s. Boysen

Meeting No.19/17

India Ltd., Utter

Date: 20.12.2016

Pradesh

HQF .No.01/80/050/00138/AM16/DES.|

Lic. No. & date

RLA, No.05/23/040/00096/AM16

0510394521

Request for fixation of norms

dt.10.06.2015

Decision: The Committee noted that the firm’s request dated 02.01.2016 has been sent to MSME on
23.02.2016 for comments. Case is deferred to 31.01.2017.

S.No.522

Case No. A/R-164

Meeting No.19/17

Date: 20.12.2016

M/s. BIO- HQF .No.01/80/050/00120/AM16/DE | Lic. No. & date
TECH Vision | S.I

Care Pvt. RLA, No.08/24/040/00023/AM16 0810135195
Ltd., Request for revision of norms dt.06.05.2015
Ahmedabad

Decision: The Committee noted that the firm’s request dated 02.01.2016 has been sent to MSME on
23.02.2016 for comments. Case is deferred to 31.01.2017.

S.No.523

Case No. A/R-32

Meeting No.19/17

Date: 20.12.2016

M/s. Larsen & | HQF.No.01/80/050/00351/AM16/DE | Lic. No. & date
Toubro S.

Limited, RLA, No.03/95/050/00249/AM16 0310798796
Mumbai Request for revision of norms dt.10.09.2015

Decision: The Committee noted that the Applicant has submitted multiple requests for amendment in
norms. In some of the items, quantities applied are more than what has been mentioned in the AA. The
Committee decided to advise the firm to send a consolidated application for amendment through RA
along with justification for the same. Case is deferred to 31.01.2017.

S.No.524
Case No. A/R-35 | M/s. Arioli HQF.No.01/80/050/00211/AM15/DE | Lic. No. & date
Textiles Sl
Meeting No.19/17 | Machinery Pvt. | RLA, No.34/21/040/00090/AM15 3410040214
Date: 20.12.2016 | Ltd., Vadodara | Request for fixation of norms dt.06.06.2014
Woony 5y,
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B

ecision: The Committee noted that the firm’s req

uest dated 29.03.2016 has been sent to MSME on
9.05.2016 for comments. Case is deferred to 31.01.2017.

S.No.525

Ease No. A/R-36

Ophthalmic

Meeting No.19/17

Pvt. Ltd.,

Date: 20.12.2016

Hosur(TN)

M/s. Freedom

HQF .No.01/80/050/00526/AM15/DE | Lic. No. & date
S.|

RLA, No.04/24/040/00231/AM15 0410159838
Request for revision of norms dt.04.12.2014

Decision: The Committee noted that the MSME (Chemical) vide OM
F-DCMSME dated 2

No.TL-12024/30/2016-GC and

3.08.2016 has provided their comments. NC decided to defer the case for the next

meeting with all relevant papers. Case is deferred to 31.01.2017.

S.No.526

Case No. A/R-51

M/s. Minda
Silca

Meeting No.19/17

Engineering

Date: 20.12.2016

Ltd., Greater
Noida

fimport quantity of norms

HQF .No.01/80/050/01764/AMO9/DE | Lic. No. & date |
S.|

RLA. No.05/24/040/00706/AM09 0510235844

Request for correction in export | dt.05.02.2009

Decision: The committee noted that the letter sent to the

Personal Hearing. Case is deferred to 31.01.2017.

firm on 08.12.2016 through e-mail for

S.No.527

Ease No. A/R-54

M/s. Dee
Development

Meeting No.19/17

Date: 20.12.2016

Faridabad

Engineers Ltd.,

HQF .No.01/80/050/00792/AMO08/DE Lic. No. & date
S.|

RLA, No.05/24/040/00238/AMO7 0510205473
Request for ratification of norms dt.27.06.2007

Decision: The Committee noted that the firm’s request date

30.06.2016 for comments. Case is deferred to 31.01.2017.

d 14.05.2016 has been sent to DHI on

S.No.528

W:ase No. A/R-61

M/s. Tema
India Ltd.,

Meeting No.19/17

Mumbai

Date: 20.12.2016

Request for fixation of norms

HQF .No.01/80/050/00236/AM16/DE Lic. No. & date
S.
RLA. No.03/95/040/00286/AM16 0310797164

dt.10.07.2015

o qro s /K. P. SINGH

Deputy Director General of Forelgn Trade
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1.

Decision: The committee decided to modify the norms based upon the written recommendation of DIPP
vide ID No. 12/103/2016-TSW/88 dated 20.12.2016 as under:-

Quantity of import item at SI. No. 2 may be allowed as 100 Nos. on net to net basis. Duty free
weight of this item may be allowed as 72437 Kgs. as 1.125 Kgs/Kg. content in the export products
after taking 20% recovery from scrap.

Quantity of import item at SI. No. 3 may be allowed as 24 Nos. on net to net basis. Duty free
weight of this item may be allowed as 26843 Kgs. as 1.103 Kgs/Kg. content in the export products
after taking 20% recovery from scrap.

Quantity of import item at SI. No. 4 may be allowed as 16 Nos. on net to net basis. Duty free
weight of this item may be allowed as 22331 Kgs. as 1.183 Kgs/Kg. content in the export products
after taking 20% recovery from scrap.

Import items at SI. No. 5, 7, 8,9, 11, 12, 13 & 14 may be deleted as not required by the firm.
Quantity of import item at SI. No. 6 may be allowed as 62 Nos. on net to net basis. Duty free
weight of this item may be allowed as 21925 Kgs. as 1.31 Kgs/Kg. content in the export products
after taking 20% recovery from scrap.

Word “Relevant” may be prefixed with the description of import itemw at SI. No. 15 & 16.
Quantity of import item at SI. No. 15 may be allowed as 36237 Kgs. as 1.075 Kgs/Kg. content in
the export products after taking 1/3" recovery from scrap.

Quantity of import item at SI. No. 16 may be allowed as 21128 Kgs. as 1.129 Kgs/Kg. content in
the export products after taking 1/3" recovery from scrap.

RA may take further necessary action accordingly.

S.No.529

Case No. A/R-81 | M/s. TPP | HQF.No.01/80/050/00037/AM17/DE | Lic. No. & date

Boilers Pvt. | S.I

Meeting No.19/17 | LTd., Mumbai | RA.F.No.03/95/040/00696/AM16 0310801039

Date: 20.12.2016 Request for revision of norms dt.15.12.2015

Decision: The Committee noted that the firm’s request dated 25.05.2016 has been sent to DHI on
11.08.2016 for comments. Case is deferred to 31.01.2017.

S.No.530
Case No. A/R-95 | M/s. HQF.No.01/80/050/00386/AM16/DE | Lic. No. & date
Motherson S.
Meeting No.19/17 | Sumi Systems | RA.F.No.05/24/040/00382/AM16 0510396342
Date: 20.12.2016 | Ltd., New | Request for fixation of norms dt.16.11.2015
Delhi

Decision: The Committee noted that the firm’s request dated 25.05.2016 has been sent to MSME
(Chemical) on 16.09.2016 for comments. Case is deferred to 31.01.2017.

S.No.531
Case No. A/R-96 | MIs. HQF.No.01/80/050/00383/AM16/DE | Lic. No. & date
Motherson S.
Meeting No.19/17 | Sumi Systems | RA.F.No.05/24/040/00370/AM16 0510396303
Date: 20.12.2016 | Ltd., New | Request for fixation of norms dt.10.11.2015
Delhi
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Decision: The committee decided to ratify the norms on repeat basis as per there AA No.0510328602
dated 29.06.2012 as under:-

“Quantity of import item at SI. No.1 allowed as 1.05 Kgs/Kg content in export item.

RA may take further necessary action accordingly.

S.No.532
Case No. A/R-97 | M/s. Motherson HQF .No.01/80/050/00384/AM16/DES.| Lic. No. & date
Meeting No.19/17 Sumi Systems RA.F.No.05/24/040/00371/AM16 0510396302
Date: 20.12.2016 | Ltd., New Delhi Request for fixation of norms dt.10.11.2015

Decision: The committee decided to ratify the norms in line with their earlier AA No.0510317789 dated
15.02.2012 as under:-

Import item No.1:- 1.05 Kgs/Kg content in export item.
Import item No.2:- On net to net basis with accountability clause.

RA may take further necessary action accordingly.

S.No.533
Case No. A/R-98 | M/s. Doowon HQF.N0.01/80/050/00148/AM17/DES.I Lic. No. & date
Meeting No.19/17 Automotive RA.F.No.04/24/040/00195/AM16 0410161438
Date: 20.12.2016 | Systems  India | Request for revision of norms dt.17.12.2015
Pvt. Ltd.,
Kanchipuram
(TN)

Decision: The Committee noted that the firm’s request dated 22.08.2016 has been sent to MSME on
16.09.2016 for comments. Case is deferred to 31 .01.2017.

S.No.534
Case No. M/s Shakti F No.01/80/050/000353/AM17/DES.| | Lic. No. and T
AR - 125 Pumps (l) Ltd., date
Meeting No.19/17 | Bhopal RLA No.04/24/040/00482/AMQ7 5610004972
Date: 20.12.2016 Request for amendment of norms. dt.09.08.2016

Decision: The committee decided that status quo may be maintained as the Advance
Authorization has been ratified on repeat basis as per their Advance Authorization No.
5610004662 dated 21.08.2015 ratified in NC meeting No. 9/80 dated 02/08/2016.

RA may take further necessary action accordingly.

S.No.535

Case No. M/s Bharat F No.01/81/162/672/AMO8/DES.I/Pt. | Lic. No. and

AR - 126 Heavy File date

Meeting No.19/17 Electricals RLA No.04/24/040/00482/AMO7 0410089879

Date: 20122016 | Limited. Request for amendment in export dt.08.06.2007

Chennal product weight of norms.
Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31 .01.2017. J
o o K. P. SINGH
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S.No.536

Case No.
AR - 127

Meeting No.19/17

Date: 20.12.2016

M/s Bharat
Heavy
Electricals
Limited,
Chennai

F.No.01/80/050/00440/AM12/DES.| | Lic. No. and
date
RLA No.04/24/040/00217/AM12 0410131227

Request for amendment in export
product weight of norms.

dt.02.12.2011

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.537
Case No. M/s Bharat F.No.01/80/050/00413/AM12/DES.| | Lic. No. and
A/R - 128 Heavy date
Meeting No.19/17 Electricals RLA No.04/24/040/00215/AM12 0410130775
Date: 20.12.2016 Limited, Request for amendment in export dt.23.11.2011
Tiruchirapalli | product weight of norms.

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.538
M/s Bharat F.No.01/80/050/00152/AM11/DES.] | Lic. No. and
Case No. Heavy date
AR -129 Electricals
Meeting No.19/17 | Limited, RLA No.04/24/040/00033/AM11 0410114086
Date: 20.12.2016 | Tiruchirapalli | Request for amendment in export dt.28.05.2010
product weight of norms

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.539
Case No. M/s Bharat F.No.01/80/050/00906/AM11/DES.I | Lic. No. and
AR =130 Heavy date
Meeting No.19/17 | Electricals RLA No.04/24/040/00297/AM1 1 0410121519
Date: 20.12.2016 Limited, Request for amendment in export dt.10.02.2011
Chennai product weight of norms

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.540
Case No. M/s Bharat F.No.01/80/050/00491/AM10/DES.I | Lic. No. and
AR - 131 Heavy date
Meeting No.19/17 | Electricals RLA No.04/24/040/00069/AM10 0410107827
Date: 20.12.2016 Limited, Request for amendment in export dt.15.09.2009
Tiruchirapalli | product weight of norms.

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.541

| Case No.

27 “BE

| M/s Bharat | F.No.01/80/050/00853/AM10/DES'1'5{] tic; Ne..and . _
Bipy 3 - B LrJ\ll&

IPu
95‘51‘)1:.‘;,,




A/R - 132 Heavy date

Meeting No.19/17 | Electricals RLA No.04/24/040/00322/AM10 0410112742

Date: 20.12.2016 | Limited, Request for amendment in export dt 29.03.2010
Tiruchirapalli | product weight of norms.

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on

04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.542
Case No. M/s Bharat F No.01/80/050/00757/AM10/DES.| | Lic. No. and
A/R —133 Heavy date
Meeting No.19/17 Electricals RLA No.04/24/040/00246/AM10 0410110530
Date: 20.12.2016 Limited, Request for amendment in export dt.04.01.2010

Tiruchirapalli | product weight of norms.

Decision: The Committee noted that the firm’s request dated 07.10.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31 .01.2017.

S.No.543
Case No. M/s Bharat F.No.01/80/050/00876/AM1 1/DES.I Lic. No. and
AR -134 Heavy date
Meeting No.19/17 Electricals RLA No.09/24/040/00553/AM11 0910045827
Date: 20.12.2016 Limited, Request for revision/amendment of |dt.07.03.2011

Hyderabad norms.

Decision: The Committee noted that the firm’s additional information dated 14.12.2016 has been
sent to DHI on 15.12.2016 for comments. Case is deferred to 31.01.2017.

S.No.544
Case No. M/s L&T - F No.01/80/050/00391/AM14/DES.1 | Lic. No. and date
AR -135 MHI Turbine
Meeting No.19/17 | Generators RLA No.03/95/040/00078/AM13 0310753791
Date: 20.12.2016 | Pvt. Ltd., Request for revision/amendment of dt.15.10.2013

Mumbai norms.

Decision: The Committee noted that the firm’s request dated 11.08.2016 has been sent to DHI on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.545
M/s Azad F No.01/80/050/00305/AM16/DES.1 | Lic. No. and date
Case No. Engineering
AR - 136 Pvt. Ltd.,
Meeting No.19/17 Hyderabad | RLA No.09/24/040/00428/AM16 0910062808
Date: 20.12.2016 Request for fixation of norms. dt.02.11.2015

Decision: The committee decided to ratify the norms based upon the written recommendation of DHI
vide UO No. TSWB 3/58/2016 dated /12/2016 (Copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

S.No.546
‘Tase No. M/s Diligent SCM F_ No.01/80/050/00106/AM16/DES | | Lic. No. and
AR =137 Solutions Private date
Meeting No.19/17 Limited, RLA No.09/24/040/00129/AM16 0910062161
Date 20.12.2016 | Secunderabad, AP. | Request for fixation of norms. dt.10.06.2015
e e s/ p o
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Decision: The Committee noted that the firm’s request dated 01.09.2016 has been sent to MSME on
04.11.2016 for comments. Case is deferred to 31.01.2017.

S.No.547
Case No. M/s MVS F.No.01/80/050/00062/AM14/DES.| | Lic. No. and date
A/R-138 Engineering
Meeting No.19/17 Ltd., New RLA No.05/24/040/00483/AM13 0510350651
Date: 20.12.2016 Delhi Request for fixation of norms. dt.03.04.2013

Decision: The committee decided to modify the norms based upon the written recommendation
of DIPP vide ID No. 12/103/2016-TSW/138-A/R dated 20.12.2016 as under:-

1 As export was made prior to ratification of norms by the Norms Committee and import
item has been allowed as per General Note-4 of Engineering Products and the same
has been used in the export item, for the purpose of redemption, description of export
item may be restored as per Advance Authorization.

RA may take further necessary action accordingly.

* ok ok ok ok
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F. No. 46011/79/2007-PC-IE f(y\/ VA
Government of India gﬁ"ﬁ
Ministry of Chermicals & Fertilizers /P A4
Department of Chemicals & Petrochemicals =2 Y1 —
Kok dok K ‘

Shastri Bhawan, New Delhi-110 001
Dated, the 997 May, 2014

OFFICE MEMORANDUM

Subject : " Advance Authorization Application from M/s. Motherson Sumi Systems Ltd. for the import
of raw-material against the export of Plastic Parts for automobiles (PNL ASM-Q/WDO TR
FN, PNL ASM-BODY LP/LR UPR TR, PNL ASM-CTR PLR UPR TR, PNL ASM-BODY
L/PL UP TR. (Advance Authorization No.05103 73490 dated 13.12.2013 &
_Adv.Auth.No.0510380488 dated 27.02.2014). . . '
o ! o4k ok koK ;

The undersigned is directed to refer to DGFT U.O. No0.01/87/50/293/AM-14/DES-7/435
dated 18.11.2013 & 01/80/050/15/AM15/DES-1/53 dated 16.04.2014 on the subject mentioned
above. The proposals of the firm has been examined in this office. The Department of Chemicals
& Petrochemicals recommends the present Advance Authorization Application on the following

basis:-

' Item to be Exported e Quantity

Parts of Automobiles — Panel Assembly 1 No.

Raw-material Recommended for Import Quantity / Kg

i. Relevant Polypropylene Granules ' 1.05 kg / kg content”

L in the export
' product.
2. Relevant Fabric (3017 BECCA FABRIC C-KNS 100% | Net+10%
Polyester Light Titanium 111) wastage.

3. Relevant Nutpush : Net to Net

4. Relevant Retaining Clip Net to Net
This issues with the approval of competent authority.

| Ao
. (Dharam Vir) = 1‘7"’7‘7

Section Officer
Tele:~- 2338 2575

Ms. Priya Ranjan

FTDO, (DES-I). ' '
. P AN e- S‘NWGH '
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Govt. Of India
Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division
30(115)/15-ME

Subject: AA no 0410160379 dated 01.04.15 for M/s Interpump Hydraulics India
Pvt Ltd.

The norms may be recommended as follows:-

Total per unit weight (inclusive of indigenous inputs) for Sno | to 6 of items of export
may be mentioned as 73.38 kg, 56.92 kg, 60.04 kg, 62.92 kg, 71 kg and 31.02 kg
respectively.

Sno 1 of items of import may be allowed for 88358 kg inclusive of 34.2% wastage after
affecting 1/3™ recovery for wastage.

Sno 2 of items of import may be allowed for 26142 kg inclusive of 32.5% wastage after
affecting 1/3" recovery for wastage.

Sno 3 of items of import may be allowed for 13846 kg inclusive of 32% wastage after
affecting 1/3" recovery for wastage.

Sno 4 of items of import may be allowed for 7302 kg inclusive of 32% wastage after
affecting 1/3™ recovery for wastage.

Sno 5 of items of import may be allowed for 8516 kg inclusive of 34.3% wastage after
affecting 1/31 recovery for wastage.

Sno 6 of items of import may be allowed for 18675 kg inclusive of 24% wastage after
affecting 1/3™ recovery for wastage.

This issue with the approval of Director (ME)

Y
é/ﬂ,) §
(K S Sodhi)
Asst Dir (ME)

K-/ ri H. Das, FTDO, DGFT Udhyog Bhawan
O/o the DC(MSME) Uo note no 30(115)/15-ME dt 22.11.16
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Govt. Of India
Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division
30(116)/15-ME

Subject: AA no 0410160643 dated 05.06.15 for M/s Interpump Hydraulics India
Pvt Ltd.

The norms may be recommended as follows:-

* Total per unit weight (inclusive of indigenous inputs) for Sno 1 to 4 of items of export
may be mentioned as, 36.10 kg, 31.02 kg, 33.2 kg and 73.38 kg respectively.

* Sno I of items of import may be allowed for 8481 kg inclusive of 20.5% wastage after
affecting 1/3" recovery for wastage.

* Sno 2 of items of import may be allowed for 37350 kg inclusive of 24% wastage after
affecting 1/3™ recovery for wastage.

* Sno 3 of items of import may be allowed for 7794 kg inclusive of 20.7% wastage after
affecting 1/3" recovery for wastage.

* Sno 4 of items of import may be allowed for 159044 kg inclusive of 34.2% wastage after
affecting 1/3™ recovery for wastage.

This issue with the approval of Director (ME)

4
(K S Sodhi)
Asst Dir (ME)

Shri H. Das, FTDO, DGFT Udhyog Bhawan
O/o the DC(MSME) Uo note no 30(116)/15-ME dt 23.11.16
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e
Govt. of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner
Mechanical Division

Subject: AA no 0910063255 dated 12.02.16 for M/s, Enertech Engineering P Ltd.

The norms may be recommended as follows:-

* Relevant Import of Sno 1 to 11 and Sno 13 to 21 of items of import may
be allowed on net to net basis with NIL wastage and accountability clause.

¢ Import of Sno 12 of items of import may be allowed, as applied, inclusive
of 2% wastage.

This issue with the approval of Director (ME)

gfiw/;g),,
(K.S.Sodhi)
AD (ME)

1 Haradhan Das. FTDO, DGFT Udhyog Bhawan. New Delhi
UO note No TL-13024/139/2016-MMM&A-DCMSME dated 18.11.16
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. 19/7/80 (M/s Arcelor Mittal Dhamm
Processing Pvt. Limited) (Advance Authorization No. 0410161720 dated 18.03.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export item may be specified as 597.61 MT containing
581.67 MT of import items at SI. No. 1 to 11.

2. Description of import items at SI. No. 1,4,7,9 & 11 may be amended as  Hot
Rolled Non Alloy Steel Sheets/Plates/Coil/Strips of thickness exceeding 10
mm”

3. Import items at SI. No. 1,4,7.9 & 11 shall be of relevant grade & thickness as
contained in export items.

4. Quantities of import items at SI. No. 1, 4, 7, 9 & 11 put together may be
restricted as  520.45 MT and may be allowed as 1.05 Kgs./Kg. content in
export items.

5. Import items at Sl. No. 2, 3, 5, 6, 8 & 10 shall be of relevant grade , shape &
size as contained in export products.

6. Quantities of import items at Sl. No. 2, 5 & 8 put together may be restricted as
4.08 MT and may be allowed as may be allowed as 1.02 Kgs./Kg. content in
export items.

7. Quantities of import items at SI. No. 3, 6 & 10 put together may be restricted
as 83.64 MT and may be allowed as may be allowed as 1.02 Kgs./Kg.
content in export items.

Norms Committee may take a view.
‘-L -
A‘ T2y I
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/103/2016-TSW/28 dated 20/12/2016
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. 5/16/80 (M/s Hanning Motors India Pvt.
Limited ) ( Advance Authorization No. 3410041994 dated 21.03.2016)

Advance Authorisation may be ratified as under:

1. Quantities of import items at SI. No. 1 to 18 & 22 may be allowed on net to net
basis with accountability clause.

2. Quantity of import item at SI. No. 19 may be allowed as 1.01 Kgs./Kg. content in
export items.

3. Quantities of import items at SI. No. 20 & 21 may be allowed as 1.05 Kgs./Kg.
content in export items.
Norms committee may take a view

s

RS AN AN -

(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/103/2016-TSW/29  dated 20/12/2016

2

Do Yo fHB/K. P. SINGH
Deputy Director General of Forelgn Trade

7 =T "HESRnada
Directorate General of Forelgn Trade
fapm/Deptt. of Commerce

aTRE TRBIY/ Govt. of India

— e wae, A8
= '3 § Udyog Bhawan, New Delhi



Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. 3/7/80 (M/s Mahima Udyog) (Advance
Authorization No. 0510398362 dated 03.05.2016)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard Deficiency
Format.

2. Quantities of import items at SI. No. 1 to 21 (Seamless Stainless Steel
Pipes) in meters also in addition to their weights.

3. Quantities of import items at SI. No. 22 to 163) in Nos. also in addition
to their weights.

Norms committee may take a view

—_1 —
%‘ RTINS TR S
(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/103/2016-TSW/32  dated 20/12/2016
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=g HEBT ' 2T 19
Deputy DiEr‘e‘cto?G(meral of Foreign Trade

for;:e General of Forelgn Trade
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. 2/7/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310804703 dated 16.05.2016)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 3,4, 5 & 11 of Standard Deficiency
Format, export product wise.
2. Quantities of import items at SI. No. 1 to 3 in meters also in addition to
their weight.
3. Quantities of import items at SI. No. 4 to 6 in Nos. also in addition to
their weights.
4. Detailed calculations for the quantity of Tubes (import items at SI. No. 1
to 3) supported by length and number of tubes in the export products.
5. Separate quantities of Welding Electrodes, Welding wires/strips, Welding
Fluxes etc. contained in import item at S1. No. 10.
6. Information in respect of SI. No. 14 of Standard Deficiency Format for
Welding Consumables (import item at SI. No. 10 )
7. Total requirement of each import item, export product wise, in a tabular
form
Norms committee may take a view /‘ T | i
(S. K. Jain)
Development Officer

Norms Committee I

DIPP No. 12/103/2016-TSW/33 dated 20/12/2016

W%

o Fro Ris /. B, SINGH

o T TOATTRY
Deputy Director General o?Forelgn Trade

1 =TT
Directorate Generaﬂof Foreign Trade
ST /Deptt. of Commerce
. 2 7 HIRT INEHIR/ Govt, of India
SET Has,
Udyog Bhawan, New Delhi
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016- Case No. 2/16/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310805120 dated 01.06.2016)

Advance Authorisation may be ratified as under:

1.

2,

10.

11.

12,

13

14.

15.

16.

Net Empty weight of 66895 Kgs. may be specified with the quantities of
each export product at S1. No. 1 to 4.

Net Empty weight of 45886 Kgs. may be specified with the quantity of each
export product at S1. No. 5 to 8.

Net Empty weight of 37370 Kgs. may be specified with the quantity of each
export product at SI. No. 9 to 12.

Net Empty weight of 42381 Kgs. may be specified with the quantity of each
export product at S1. No. 13 to 16.

. Net Empty weight of 45028 Kgs. may be specified with the quantity of each

export product at S1. No. 17 to 20.

Net Empty weight of 54338 Kgs. may be specified with the quantity of each
export product at S1. No. 21 & 22.

Net Empty weight of 34133 Kgs. may be specified with the quantity of each
export product at SI. No. 23 to 26.

Net Empty weight of 19116 Kgs. may be specified with the quantity of
export product at SI. No. 27.

Word “Relevant” may be prefixed with the description of import items at SL.
No. 1 to 4.

Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.
203464 Kgs.as 1.0291 Kgs./kg. content in the export products.

Quantity of import item at SI. No. 2 may be allowed as applied for i.e.
2545 Kgs. as  1.0291 Kgs./kg. content in the export products.

Quantity of import item at Sl. No. 3 may be allowed as 429393 Kgs.
(306271 Meters) inclusive of 2 % wastage.

Quantity of import item at Sl. No. 4 may be allowed as 5734 Kgs.
(7128 Meters) inclusive of 2 % wastage.

Quantity of import item at S1. No. 5 may be allowed as 275 Nos. on net to
net basis. Duty free weight of this item may be allowed as 397728 Kgs.
inclusive of 21.9 % wastage after taking 20 % recovery from scrap.
Quantity of import item at Sl. No. 6 may be allowed as 10 Nos. on net to
net basis. Duty free weight of this item may be allowed as 4923.7 Kgs.
inclusive of 12.3 % wastage after taking 20 % recovery from scrap.
Quantities of import items at SL. Nos. 7, 8 & 9 may be allowed as
6241 Kgs. each.

s

o o /K. P. SINGH
<Sgq wErEye Ay sara
Deputy Director General of Forelgn Trade
s e e e tvieerioret
Directorate General of Forelgn Trade
/Deptt. of Commerce
H[AIYHIR/ Govt. of India

[EFT WA,
Udyog Bhawan, New Delhi
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17. Quantity of import item at S1. No. 10 may be allowed as 193 Kgs. (72 Nos.)
on net to net basis.

Norms committee may take a view

}' i
L" Ly 21 . [e)
(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/103/2016-TSW/39 dated 20/12/2016

W

o o REAB/K. P. SINGH
s "FeEi-ane R{dw =mraw
Deputy Director General of Forelgn Trade
frazr =g Jeiftynsg
Directorate General of Forelgn Trade
= 3 Cs — fmT/Deptt. of Commerce
HIRT H[ARXPBIR/ Govt. of India

Udyog Bhawan, New Delhi
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Chandigarh DGFT <chandigarh-dgft@nic.in>

T

Tuesday, December 6, 2016 6:33 pm
ncl.dgft@nic.in

team_log1@indsphinx.com

S

[his is with reference to your email dated 02.12.2016 on the above subject. It is informed that advance authorisation No.2210015497 dated
10.06.2016 of M/s Ind Sphinx Precision Ltd., Parwanoo has been issued on repeat basis against adhoc norms fixed by Norms Committee vide
meeting No.21/80-A1.C2/2015 dated 19.01.2016 ( Case No.8/27/80-AL.C2/2014) of Advance Authorisation No.2210015179 dated 27.01.2015 in
terms of Para 4.12(a)(vi) of Handbook of Procedures 2015-20.

Thanks & Repards

Bansi Lal

FIDo

RA-Chandigarh.

Ho Yro RE/K. P. SINGH
=9 =TarT
Deputy Director General of Forelgn Trade

fa2er s TFEiRTaa
Directorate General of Foreign Trade
/Deptt. of Commerge
e L/ L HIRE ADBIR/ Govt. of India

Udyog Bhawan, New Delhl
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016- Case No. 30/19/80 (M/s MVS Engineering Limited)
(Advance Authorization No. 0510399303 dated 01.08.2016)

Advance Authorisation may be ratified as under:

1. Words “Containing 1140 Kgs. of Carbon Molecular Sieves” may be
suffixed with a description of export item at SI. No. 1.

2. Words “Containing 570 Kgs. of Carbon Molecular Sieves” may be
suffixed with a description of export item at Sl. No. 2.

3. Quantity of import item may be allowed as applied for i.e. 1710 Kgs. on
net to net basis.

— -
PR T

Norms Committee may take a view. % o,
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/103/2016-TSW/47  dated 20/12/2016
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Depu(y Director General of Foreign Trade
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016- Case No. 31/19/80 (M/s MVS Engineering Limited)
(Advance Authorization No. 0510399304 dated 01.08.2016)

Advance Authorisation may be ratified as under:

1. Words “Containing 9230 Kgs. of Carbon Molecular Sieves” may be
suffixed with a description of export item .

2. Quantity of import item may be allowed as applied for i.e. 9230 Kgs. on
net to net basis.

Norms Committee may take a view. s

%/ ey
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/103/2016-TSW/48  dated 20/12/2016

Sy

INGH
@ o _fHs /K P s-eznwr\'

Deputy Dlt;eclor General of Forelgn Trade

fa*‘ =rark H -llhesuau
L/ 2 tc I;\e General of Foreign Trade
far/Deptt. of Cornmerce
AT ‘G??ﬁl’?/Govt of India

Udyog Bhawan ew Delh!
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. 42/19/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510399618 dated 05.09.2016)

Firm may be asked to submit the following details:

1.

Information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency
Format, export product wise..

2. Quantity of import item at SI. No. 3 in meters. also in addition to its
weight.

Norms committee may take a view

b
///’.
& Ll V"‘b

(S. K. Jain)

Development Officer
Norms Committee 1

DIPP No. 12/103/2016-TSW/63

dated 20/12/2016

Ll

o dro RAB /K. P. SINGH
=g SEITRY

22T farasr =ara
Deputy Director General of Foreign Trade
— AT
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=gk "HESRITEd
Directorate General of Foreign Trade

faT/Deptt. of Cormmerce
_qIRA [IH IR/ Govt. of India

Udyog Bhawan, New Delhnl



Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 -Case No. 10/19/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510400154 dated 19.10.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 356.4 Kgs.
2. Quantity of import item may be allowed as 2840.5 Kgs. as 7.97 Kgs./Kg. content
in export product after taking 6% recovery from scrap.

Norms committee may take a view

/’ #T/‘:‘,?V B
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/103/2016-TSW/88  dated 20/12/2016
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o tﬁ", /. . SINGH

=1 3 210154
Deputy Director General of Forelgn Trade
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016- Case No. A/R-61 (M/s TEMA India Limited ) (Advance
Authorization No. 0310797164 dated 10.07.2015)

Norms may be Modified as under:

1. Quantity of import item at Sl. No. 2 may be allowed as 100 Nos. on net to net basis.
Duty free weight of this item may be allowed as 72437 Kgs. as 1.125 Kgs/Kg. content
in the export products after taking 20% recovery from scrap.

2. Quantity of import item at SI. No. 3 may be allowed as 24 Nos. on net to net basis. Duty
free weight of this item may be allowed as 26843 Kgs. as 1.103 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.

3. Quantity of import item at Sl. No. 4 may be allowed as 16 Nos. on net to net basis. Duty
free weight of this item may be allowed as 22331 Kgs. as 1.183 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.

4. Import items at S1. No. 5,7, 8,9, 11, 12, 13 & 14 may be deleted as not required by the
firm.

5. Quantity of import item at SI1. No. 6 may be allowed as 62 Nos. on net to net basis. Duty
free weight of this item may be allowed as 21925 Kgs. as 1.31 Kgs/Kg. content in the
export products after taking 20% recovery from scrap.

6. Word “Relevant” may be prefixed with the description of import itemw at Sl. No. 15 &
16.

7. Quantity of import item at S1. No. 15 may be allowed as 36237 Kgs. as 1.075 Kgs/Kg.
content in the export products after taking 1/3™ recovery from scrap.

8. Quantity of import item at SI. No. 16 may be allowed as 21128 Kgs. as 1.129 Kgs/Kg.
content in the export products after taking 1/3™ recovery from scrap.

—y —
Norms Committee may take a view k T T n s
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/103/2016-TSW/61- A/R  dated 20/12/2016

Wo Ao B/K. P. SINGH
o9 gEifare gy =g
g‘,’—f Deputy Director Ganeral of Foreign Trade
- A9 =9I A 2
Directorate General of Foreign Trade
Tt farT/Deptt. of Commerce
HIRST HYHIR/ Govt. of India

Udyog Bhawan, New Delhl



Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. A/R-125 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004972 dated 09.08.2016)

Status quo may be maintained as the Advance Authorization has been ratified on
repeat basis as per firm’s Advance Authorization No. 5610004662 dated 21.08.2015
ratified in NC meeting No. 9/80 dated 02/08/2016:

Norms committee may take a view

L~ =
Y R
% T~ 1w Te &
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/103/2016-TSW/125- A/R  dated 20/12/2016
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DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

Export Product: Envelop forgings (machined Turbine blades)

Import
AA No Item Quantity recommended #
910062807 Stainless Steel bar 1.56 Kg/Kg content in Export product
» 910062808 Stainless Steel bar 1.38 Kg/kg content in EP
910062809 Stainless Steel bar 1.84 Kg /Kg content in EP
910062810 Stainless Steel bar 1.78 Kg/kg content in EP

#considering 20% recovery from machining wastage based on Engineering drawing
submitted by applicant.

This issue with the approval of JS

e
(K.K.Tiwari)
Industrial Adviser
Dy DGFT ,DES-I
TSWB 3/58/2016 dated /12/2016
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 20/12/2016 - Case No. A/R-138 (M/s MVS Engineering Limited )
( Advance Authorization No. 0510350651 dated 03.04.2013)

Norms may be modified as under:

L As export was made prior to ratification of norms by the Norms Committee and import
item has been allowed as per General Note-4 of Engineering Products and the same has
been used in the export item, for the purpose of redemption, description of export item
may be restored as per Advance Authorization.

o

Norms committee may take a view % Tty
(S. K. Jain)
Development Officer

Norms Committee I1
DIPP No. 12/103/2016-TSW/138- A/R  dated 20/12/2016
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